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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

1
st
  MARCH , 2019 
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THE PATENT OFFICE  

KOLKATA, 01/03/2019 

                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kol kata-patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 01/03/2019 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ- V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    

×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711043372 A 

(19) INDIA  

(22) Date of filing of Application :04/12/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : A DETACHABLE VEHICLE MOUNTABLE AIR PURIFIER FOR FILTERING OUTDOOR AIR 
 

  

(51) International classification  :F24F3/1423  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHUDH VAYU LLP  
      Address of Applicant :PLOT NO: 424, CMR BUILDING, 

NEAR GOVT. PRIMARY SCHOOL, METRO PILLAR NO: 

138, GHITORNI, NEW DELHI - 110030 Delhi India 

(72)Name of Inventor : 

   1)Amit  Bhatnagar 
 

(57) Abstract : 

ABSTRACT A DETACHABLE VEHICLE MOUNTABLE AIR PURIFIER FOR FILTERING OUTDOOR AIR The invention aims 

to provide a simple, convenient and effective method for purifying outdoor air. The system (100) can be widely popularized on taxis, 

buses and official business vehicles in cities, so that the influence of haze in the cities can be actively eliminated. A principle of the 

system (100) includes a simple detachable air purifier which is mounted to the top of a motor vehicle, air flows into the device by the 

aid of advancing action of the motor vehicle and is purified by mesh layer (104) and cassette assembly (500), and then clean air can be 

exhausted. The system has the advantage that purposes of purifying the outdoor air and reducing the influence of the haze can be 

achieved.  

No. of Pages : 14 No. of Claims : 10 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811004232 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : CHARGE RECIRCULATION AIR INTAKE MAIN FORD (CRAIM) 
 

  

(51) International classification  :F02B29/0418  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MUKESH KUMAR VIDYARTHI  
      Address of Applicant :38/1, E.W.S, NEAR BSNL OFFICE, 

HALDWANI, UTTRAKHAND -263139, INDIA Uttarakhand 

India 

(72)Name of Inventor : 

   1)MUKESH KUMAR VIDYARTHI  
 

(57) Abstract : 

Disclosed is a combustion air charging apparatus (1) for diesel engines comprises an inlet (2f) and an out let (2g); a cylindrical pipe 

(2c); plurality of pair of meshed discs (2a); insulating glasses (2b); nylon rubber(2d); and a hose pipe (2e) characterized in that the 

meshed discs being arranged so as to provide a gap between the each said disc and the each said pair wherein the each said disc being 

placed with alternative electrodes. Also provided is method for achieving maximum combustion into a diesel engine. 

No. of Pages : 31 No. of Claims : 13 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811000825 A 

(19) INDIA  

(22) Date of filing of Application :08/01/2018 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : AN ICE-MACHINE ROTATABLE ASSEMBLY AND HOUSING, AN ICE-MACHINE ROTATABLE 

ASSEMBLY, AN ICE-MACHINE, AND ASSOCIATED METHODS 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Ram Prakash Sharma 
      Address of Applicant :ESPACE  265 NIRVANA COUNTRY, 

GURGAON  122018, HARYANA, INDIA Haryana India 

   2)Vinay Sharma 
(72)Name of Inventor : 

   1)Ram Prakash Sharma 

   2)Vinay Sharma 
 

(57) Abstract : 

An ice-machine rotatable assembly and housing, comprising a first side wall defining a first elongate slot extending from an edge of 

the first side wall, and the rotatable assembly comprising: a rotatable member configured to move liquid toward an ice former 

mounted with respect to the housing. The rotatable member including a first connecting part towards a first end of the rotatable 

member; and a first slide plate having a rail and a first side panel extending along a length of the rail of the first slide plate. The rail of 

the first slide plate being configured to be at least partially received by the first elongate slot, wherein: the first connecting part of the 

rotatable member is moveable along the elongate slot to position the rotatable member in the installed position. The first slide plate is 

mountable with its rail at least partially received by the first elongate slot. Figure 2 
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(72)Name of Inventor : 

   1)LI, Chuanbing 
 

(57) Abstract : 

A billiard ball striking assistance method, a billiard ball striking assistance system (240), and a portable electronic device (200). The 

billiard ball striking assistance method comprises: acquiring a photograph or video of a billiard tabletop (100) and the ball striking 

action of the player (110) (S101); analysing the photograph or video to detect a ball striking path corresponding to the action of the 

player (S102); and, on the basis of the detected ball striking path, outputting ball striking assistance information (S103). 
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   1)Arun Kumar Arora  

   2)Manoj Kumar Jindal  
 

(57) Abstract : 

A lever combination switch assembly (100) which comprises a top cover (40) and a bottom cover (80) forming an encapsulation and 

having a co-axial through hole to accommodate a steering column. A PCB sub assembly (70) comprising of a print circuit board is 

accommodated in a receptacle formed in the bottom cover (80). A driving gear (20) and a plurality of pinions (30) are rotatably 

disposed over the top cover such that a shaft portion of the pinions are exposed over the printed circuit board. A SAS cover is 

employed to cover the driving gear and the plurality of pinions. A magnet is disposed on each of the shaft portion of the plurality of 

pinions. [Figure 1] 
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(57) Abstract : 

The invention concerns a recyclableco-extruded PE packaging film with a first laminate layer (4)of at least 60 vol% HDPE and a 

second laminate layer (5)of a hetero-phase polypropylene block copolymer with a polyethylene content of 5-30 wt.% and a melting 

point higher than 155°C, preferablyhigherthan 160°, the thickness of the second laminate layer (5)beingless than 5 um. 
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(72)Name of Inventor : 

   1)Tarang J Sutaria 
 

(57) Abstract : 

An apparatus and method for opening lumps and tuffs of fibre material in blow room of a spinning facility is disclosed. The disclosed 

method and apparatus use bursts of pressurized gaseous fluid which results in better opening of fibre lumps and reduced damage or 

breakage of the fibres. The gaseous fluid may be air or a gas or a mixture of air and gases. One or more nozzles 206 arranged in one or 

more rows are used to direct one or more controlled jets of a pressurized gaseous fluid at the tuffs/lumps 210 of fibre material entering 

through an opening 204 of at least one chamber 202, which results in opening of the tuffs to smaller and more opened tufts of fibre as 

well as in separation of foreign material trapped in the lumps. The controlled jets of the pressurized gaseous fluid, such as air, may be 

bursts of short durations. 
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(54) Title of the invention : METHOD AND PROCESS FOR HOMOGENOUS MIXING OF TUFTS OR LUMPS OF FIBRE 
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(51) International classification  
:D01G 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Tarang J Sutaria 
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(72)Name of Inventor : 

   1)Tarang J Sutaria 
 

(57) Abstract : 

An apparatus and method for controlled and targeted filling of different fibre materials into multiple chambers in blow room of a 

spinning facility is disclosed, which use bursts of pressurized gaseous fluid which additionally provide opening of fibre lumps and 

removal of foreign matters. One or more openings 204 provided adjacent a plurality of chambers 202 are used for feeding the fibre 

material and at least one nozzle 206 is used to direct bursts of short duration. Bursts of the pressurized gaseous fluid upon hitting the 

fibre material direct the fibre material to a desired chamber such that the fibre material is spread out and filled into the desired 

chamber. A selector 210 is used to open a required opening 204 to let fibre material come in, and to activate a required nozzle 206 to 

direct bursts to the incoming material and throw it to a designated chamber 202. 
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(54) Title of the invention : METHOD AND APPARATUS FOR SELECTIVELY INJECTING FIBRE MATERIAL FROM 
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(51) International classification  

:D01G 

13/00 
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(57) Abstract : 

An apparatus 200 and method for selectively injecting fibre material from multiple chambers into a single chamber in blow room of a 

spinning facility is disclosed, which use short duration bursts of pressurized gaseous fluid from nozzles 208 located adjacent to 

openings 206 provided in each of the plurality of chambers 202, each chamber 202 holding a different type/batch of fibre material, to 

evacuate predetermined quantities of fibre materials from different chambers 202, and eject the evacuated material into a mixing 

chamber 204. Duration/frequency of the short duration bursts is controlled to evacuate the predetermined quantities from different 

chambers. The bursts of the pressurized gaseous fluid also enable opening of the fibre material and spreading the opened fibres in to 

the mixing chamber 204 resulting in cleaning and better mixing of the fibres. 
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(57) Abstract : 

An apparatus 100 and method for fine mixing of fibre material is disclosed, which use short duration bursts of pressurized gaseous 

fluid from nozzles 110 located adjacent to openings 108 provided in each of the plurality of compartments 106, to which mixture of 

fibre materials of different types/grades/batches gets distributed on being fed from a hopper chamber 104. Short duration bursts of 

gaseous fluid from nozzles 110 evacuate the fibre material from the compartments 106 through the openings 108 and throw it to a 

mixing chamber 102 in criss-cross directions thereby resulting in fine mixing of the fiber material without breakage of fibres as is the 

case with conventional method and machines that depend on spiked rollers. Short bursts of pressurized gaseous fluid also result in 

separation of fibres and loosening of trapped foreign matter, leading to cleaning of the fibre material, and better mixing of the 

separated fibres. 
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   3)DR.ABHIJEET GUPTA  
 

(57) Abstract : 

The disclosed invention relates a system for monitor and control plant growth environment parameters like light, temperature, 

humidity in plantation area of the plant. More particularly, the objective of the present invention is to present a system for monitor and 

control plant growth environment parameters like light, temperature, humidity in plantation area of the plant according to the 

requirement of the plant and the machine learning of the system. The micro-controller based microprocessing unit controls and 

monitors different environment parameters of a plantation area according to the required type or condition of the plant and according 

to an adaptive machine learning algorithm, using the plurality of sensors. 
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(57) Abstract : 

The Intelligent Diagnostic Decision Support System (ID-DSS) comprises the Prediction Analysis Model (PAM) and Parametric Dual 

Database Model (P-DDM). PAM is based on the mathematical rule-based engine. It is designed to extract the disease-centric 

parameters to diagnose the particular disease. To access the significant information from the large medical data set, the K-mean 

algorithm is used to classify the information with respect to custom-made attributes. The supervised machine learning approach helps 

to the train the data set of decision support system. Therefore, ID-DSS system forecasts the user-specific treatment considering every 

patient as a separate use case. To develop such kind of P-DDM, the parameters like age, BP, sugar level, O2, bone marrow, ECG, 

EEG, RESP, GSR, BT, HR, BG, triglyceride, CBC, uric acid, DNA, etc. are useful to embed the wisdom into values that are stored to 

use in the PAM model. The P-DDM system operates in two modes namely, Parameter-based Decision System (P-DS); if the disease is 

not in the list of curable diseases with cord cells and Cord Cell-based Decision System (CC-DS) to operate the patient. In P-DS, the 

decision is made on the basis of patientsÊ health history, current state, inherent diseases, and chronicle problems. The correctness of 

decision is directly proportional to a number of such cases handled by the particular practitioner. P-DS system will be the right 

resolution for accomplishing the prcised decisions. In CC-DS, another way to heal the disease is to match the cord cell sample with the 

other relevant donor if essential. ID-DSS is a software-based simulation model to project the correctness of the proposed method. The 

internet of things (IoT) technology helps to collect the real-time sensor readings and to store on the cloud storage to access it anytime 

and anywhere across the globe. The innovativeness lies in terms of predictive analysis approach and use of stem cell samples for 

training the data set to forecast the probability of occurrence of disease and severity. 
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(57) Abstract : 

Abstract:   Non sticky no stain oil based mosquito repellant to prevent mosquito born decease. 
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(57) Abstract : 

Disclosed is a multifunctional repellent apparatus to detect hazardous gasesÊ leaks and protects from reptiles. The multifunctional 

apparatus comprises a funnel-shaped handle unit, vertically elongated portion, threaded pointer unit, inner shaft, balance pairs, a gas 

sensor unit, a sensor unit, and radiation unit. The vertically elongated portion enables the user to hold and twist the funnel-shaped 

handle unit in an upright position on a planar surface. The vertically elongated portion comprises a top end and bottom end. The 

threaded pointer unit penetrates the planar surface. The inner shaft is rotatably coupled with the threaded pointer unit to penetrate the 

planar surface. The balance pairs vertically balance the threaded pointer unit and inner shaft during penetration of planar surface. The 

gas sensor unit detects gases. The sensor unit detects the twisting and triggers the radiation unit to emit radiation and create the 

predefined zone to repel the reptiles. 
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(57) Abstract : 

A wearable IoT enabled device comprising network interface circuitry to receive crowdsource data from a plurality of source devices; 

a processor coupled to the network interface circuitry; and one or more memory devices coupled to the processor, configured for: 

conducting a rule based inference analysis of the crowdsource data to detect an emergency condition that is relevant to a user; 

personalize a warning of the emergency condition to the user based on one or more user preferences; and sending, via the network 

interface circuitry, the personalized warning SOS signal to a network device associated with the user. 
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(57) Abstract : 

An aspect of the present disclosure provides a synergistic composition that exhibits an anti-proliferative activity, the composition 

including: therapeutically effective amount of Mustard (Brassica Spp.); and therapeutically effective amount of Cow urine (Gomutra). 

In an embodiment, the composition includes Mustard (Brassica Spp.) in an amount ranging from about 0.25% to about 99.75% by 

weight of the composition. In an embodiment, the composition includes Cow urine (Gomutra) in an amount ranging from about 0.25% 

to about 99.75% by weight of the composition. In an embodiment, the composition further includes therapeutically effective amount 

of any or a combination of: an extract of turmeric, an extract of myrrh, an extract of lavender, an extract of chamomile, and 

germanium or analogue thereof. The composition further comprises camphor and bees wax and any other natural, synthetic or 

pharmaceutically accepted excipient or combination thereof. 
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(57) Abstract : 

In a preferred mode of the invention it is provided that lignin is being used as an additive for rubber composition, replacing carbon 

black an additive up to 10 phr, the lignin addition dose not compromises the properties of the rubber composition, further less use of 

the carbon black useful from the environment and health Pont of view; in addition the cost incurred for the production of rubber 

composition is less as the lignin is cheaper than the carbon black; In addition, it is provided that lignin is working as an accelerator, 

and reduce the curing time required to make an product. This is useful to increase productivity, can be used to reduce existing dosage 

of carcinogenic accelerators and thus helps the society to reduce pollution ; in addition the cost incurred for the production of rubber 

composition is less as the lignin is cheaper than the accelerators used in rubber industry; 20 
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(57) Abstract : 

A multistage pump (100) with axial thrust optimization is disclosed. The multistage pump (100) includes a pump discharge nozzle 

(101); and a bypass system (102) coupled to the pump discharge nozzle (101). The bypass system (102) includes a throttle valve (104) 

operatively coupled to the pump discharge nozzle (101), and a bypass line (106) provided within the multistage pump (100), the 

bypass line (106) being coupled to the throttle valve (104) and a clearance gap (Se•), wherein the clearance gap (Se•) is configured 

to receive a balancing flow through the bypass line (106) for increasing a pressure in the clearance gap (Se•) for axial thrust 

optimization. To be published with Fig. 3 and Fig. 5 
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(57) Abstract : 

Disclosed is a tunnel marker device (100) for small incision cataract surgery. The tunnel marker device (100) comprises an elongated 

rod shaped handle (10) having a first end (12) and a second end (14). Specifically, the lower portion of the second end (14) forms the 

base (14a) for the handle (10). The tunnel marker device (100) further comprises a means (20) for making scleral incision having 

proximal end (22) and distal end (24). The proximal end (22) of the blade (20) is attached to the handle (10) at a portion just above the 

second end (14). Further, the means (20) for scleral incision comprises a flat base (26) and a sharp tip (28) extending downwardly 

from distal end (22) of the flat base (26). Figure 2 

No. of Pages : 16 No. of Claims : 6 



The Patent Office Journal No. 09/2019 Dated  01/03/2019                                    8998 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921005003 A 

(19) INDIA  

(22) Date of filing of Application :08/02/2019 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : A SOLAR OPERATED APPARATUS FOR GRAIN DRYING 
 

  

(51) International classification  

:F26B 

3/00 

F26B 

25/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Himanshu Kishor Dhande 
      Address of Applicant :Jakihil, Survey No. 127, Swapnanagri 

society, Walhekarwadi Road, Chinchwad, Pune. Maharashtra 

India 

   2)Pravin Balkrishnaji Khope  
(72)Name of Inventor : 

   1)Himanshu Kishor Dhande 

   2)Pravin Balkrishnaji Khope  
 

(57) Abstract : 

The present invention relates to a solar operated apparatus for grain drying for the preservation of the food. It comprises of solar 

collector (reflector), adjusting slot, connector, air heater chamber, stand, drying chamber, helical screw assembly, handle, hopper and 

hose pipe. The entire structure is supported on a stand. The stand is made up of mild steel square bar and drying chamber along with 

helical screw assembly are thread bolted to the square mild steel bar. Air heater chamber is also thread bolted to the downside of the 

stand. Solar collector (reflector) is clamped to air heater with the help of screw. A connector is provided on a frame to adjust the angle 

of solar collector (reflector) by adjusting its position in adjusting slot. Hot air of air heater is passed through the nozzle via hose pipe 

to the drying chamber to dry the food grains. Grains need to be dried, inserted through the trapezoidal hopper provided on the top 

surface drying chamber. Grains are forwarded through the helical screw assembly which is rotated manually with the help of handle. 

Exit for food grains is provided on the lower side of the drying chamber. In this innovation, the heated air from a separate solar 

collector is passed through a grain bed, and at the same time, the drying cabinet absorbs solar energy directly through the reflector. 

The dryer exhibited sufficient ability to dry food items reasonably rapidly to a safe moisture level and simultaneously it ensures a 

superior quality of the dried product. 
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(57) Abstract : 

The present Invention relates Electronics Enclosure, where dust free and water proof electrical enclosures are required to use junction 

boxes, power distribution boards etc. The present invention is also use as solar junction boxes, machine panel boards, control panels 

specially where metal enclosures are not to be used. 
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(57) Abstract : 

The embodiments here in disclose a method of preservation of human size ear pinna using decellularised goat or bovine ear pinna. 

Current reconstructive surgery of the entire ear pinna remains one of the biggest challenges for the plastic surgeons. Tissue-engineered 

ear pinna has been proposed as an alternative to overcome to recent limitations in ear reconstructive surgery such as repetitive surgery, 

biocompatibility, in vivo cartilage regeneration, donor limitation and maintenance of reconstructed pinna. In the present invension, we 

report for the use of unique chemical and enzymatic decellularization technique. Effect of decellularization process on ear pinna 

cartilage scaffold were characterized by hematoxylin-eosin (H/E), diamidino-2-phenylindole (DAPI), massons trichrome, alcian blue 

(AB) staining and scanning electron microscopy (SEM) and mechanical testing for extra cellular matrix (ECM) analysis of scaffold. 

The results showed that developed protocol for decellularization of ear pinna cartilage scaffold shown complete removal of all cellular 

components, without changing the properties of ECM. Ear pinna cartilage decellularized scaffold biocompatibility monitor by in vivo 

animal models (albino Rat) grafting. Implanted ear pinna showed biocompatibility and its recellularization confirmed by H/E, DAPI, 

massons trichrome, AB staining, toludine staining, SEM, mechanical testing, IHC of vascular associated protein (VAP+) and CD34+ 

expression was a specific vasculogenesis and angiogenesis expression in the transplanted scaffold. The results showed that in vivo 

recellularized scaffold shown significantly recovered chondrocyte and maintaining properties of ECM. The method is unique and ideal 

for decellularized biocompatible scaffold that was successively recellularized in vivo. It has been also proved that decellularized ear 

pinna scaffold was biocompatible in vivo, able recruitment of chondrocytes. 
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(57) Abstract : 

Abstract: The embodiments here in disclose a method of synthesis and manufacturing of skin bioink for 3D bioprinting. The 

decellularized skin of chicken or porcine was digested using1N NaOH or HC1 or H2SO4 at 60 to 120°C. The digested skin was in pH 

range of 4 to 8. The water-soluble synthetic polymer PVA (5 to 20 % ) was added to slurry, followed by 10 to 20 % PGA, followed by 

natural polymer gelatine (1 to 10 %) was cross-linked. This bioactive components capable of spontaneously forming special 

ultrastructure, cross-linking comprises bioactive components. The composite bioink comprising skin ECM and PVA-PGA-Gelatine is 

fabricated. Physicochemical characteristics of skin bioink are analysed. The physico-chemical characteristics comprises viscosity, 

density, mechanical properties, swelling ratio, degradation and scanning electron microscope (SEM) imaging. Further, 

biocompatibility of skin bioink was tested on chick embryo model. 3D printed skin showed cellular content after 6, 10 and 12 days in 

check embryo. The scaffold showed no toxic effect to chick and able to attract cells in the skin. Histological analysis of 3D printed 

skin showed presence of GAGs, and collagen. SEM imaging of biocompatibility study showed evenly distributed cells on the skin 

graft. The 3D printed skin is without any antigenicity, rejection reaction, biodegradable, nontoxic to the organism and high in safety. 
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(57) Abstract : 

Abstract This invention is to very useful upcoming technology by using Micro Multi SIM with increase in demand of cellular system in todays scenario every person 
wants to carry more than one SIM card to enjoy different services provided by telecom operator. For this, user has to carry multiple SIM cell phones .But there is lots of 

problem related to this kinds of cell phones .To overcome this problem we are develop the  U-SIM-Card . This single U-SIM-Card has capability of handling multiple 
network access. Means, we are providing single SIM in place of multiple where, different operator can store different network keys to access their respective network. 

Advantage to use this U-SIM-Card is that, use of multiple SIM can be avoided. For this we have to make changes in mobile software as well as internal architecture of 

SIM card. The concept proves itself worth mentioning contribution towards wireless and mobile communication. Mobile phones, or cell phones as it is frequently called 
nowadays, have significantly revolutionized the way people communicate with one another. It has empowered a lot of people and has even made a lot of things possible 

because of its many features and capabilities. Dual SIM handsets have been around for a few years now. As of now few mobile manufacturers are manufacturing 

dual/triple SIM card mobiles. China Mobiles are the leading vendors of this type. First time Nokia has released dual SIM card mobiles into market According to the 

surveys dual SIM card mobiles are disadvantageous and will stop working any one SIM card holder after certain time. The rapid growth in new Service we providers 

have made mobile usage so simple. Several providers are bringing SIM cards into market at very cheap cost, sometimes for even no single rupee. Now days every 

subscriber is having at least 5 to 10 SIM cards from different providers. In this paper, we proposed MNOS architecture; the proposed system will help multiple SIM 
card usage subscribers by activating all providers services onto a single SIM card 
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(57) Abstract : 

Abstract The Invention is needed in Indian society because of the India is very highly influence in this of any house; object etc so we provide the strongest this identification solution. The 

invention is given a unique Ultra Violet Gel to provide and identity the thief who is associated with the theft This invention will have a sensor which is attached to the lock and will give signals 

to the control unit in case of opening it forcefully or with a master key or if the thief tries to break in forcefully or any another way. The invented system received the signal, after receiving the 

signal from the sensor; the control unit will activate the nozzle through which the Ultra Violet Gel is sprayed to the thief. If a thief gets a spray of the unique UV Gel, the spray will last on his 

skin for a time period of about 20-month to 34-month. If a theft has happened and the Gel is sprayed to the thief, the invention will generate a unique identity code for the spray which will be 

used to identify the thief. The unique code is given to the police department so that when the thief is caught, they can identify the thief by putting him under UV light. If the UV Gel matches 

with the unique code which was generated, then he is the thief which was there at that theft. 
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(57) Abstract : 

ABSTRACT TITLE:MUDRA GLOVES / MUDRA BAND This patent specification pertains to the first ever MUDRA GLOVES / 

MUDRA BAND, which eases the process of practising Mudra as they do not have to keep a constant check while doing Mudra. The 

band is designed to be user friendly and hassle free as it comprises Azabandha• (Strap) to hold the fingers in the required position for 

Apanavayu Mudra and special metal plate to help in keeping the fingers straight for Mudra. The universe is made of five elements- air, 

fire, water, earth, space, and each of the five fingers is represented by one of these elements. The MUDRA GLOVES / MUDRA 

BAND is made from  Breathable Material. 
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(57) Abstract : 

ABSTRACT A DNA BASED METHOD FOR VERIFICATION OF BOSWELLIA SERRA TA GUM AS ADULTERANT IN GUM 

OLEO-RESIN OF COMMIPHORA WIGHTII BY EXTRACTION OF DNA OF HIGH QUALITY FROM THEM AND 

DEVELOPMENT OF A PRIMER SET FOR ITS AMPLIFICATION Among the gum-oleo-resins, guggul gum produced by C. 

wightii is of great importance due to its immense medicinal value. C. wightii plant is in rare, endangered and threatened (RET) 

category in India. The production of this oleo-resin in India is about 10 mt while the demand is about 1000 mt annually. Besides 

import the gap in the demand is filled by adulterating guggul gum with Salai gum produced by another plant species B. serrata. Both 

these plants belong to family Burseraceae. The adulteration can be gauged from the fact that guggul gum is also referred as Salai 

guggul i.e. guggul adulterated with Salai gum. The aroma of both the gum being almost similar and it is difficult to notice the 

adulteration. In this context, DNA based identification is most reliable and fast than the conventional morphological, physical and 

chemical approaches. The present invention relates to the development of genomic DNA extraction protocol from gum-oleo-resins 

and generation of plastid DNA region based markers used for amplification of extracted DNA to check adulteration of gum-oleo-resin 

guggul obtained from C. wightii with Salai gum-oleo-resin of B. serrata. The method involves development of novel steps to extract 

DNA and generation of a unique primer set for differentiation of C. wightii and B. serrata from extracted DNA. The present method is 

able to provide sufficient concentration of genomic DNA which can be used for DNA fingerprinting approaches. 
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(57) Abstract : 

ABSTRACT METHOD FOR PREPARATION OF A SUBSTRATE FOR GROWING SHALLOW ROOTED PLANTS In an era of 

intensive research on plants for food, fibre, fuel, there is always a need to grow them in limited as well as in confined area. Growing 

plants require substrate. Institutions engaged in researches on plant in confined condition, and sometimes in open areas also require 

substrate to grow them. There are few organizations selling peat and soil based substrates, but research workers and scholars find them 

expensive. Soil provides support as well as nutrient to the plant, facilitating its growth and development. The media/substrate 

providing support to a growing plant should hold its roots stationary retaining moisture and nutrients in a form easily absorbed by the 

plant, permitting oxygen exchange in the rhizosphere (root zone). It should also provide adequate drainage so as to prevent water 

logging, as well as a medium free of pathogens that could otherwise prove detrimental to the plant. Thus, substrate serves as an ideal 

media for growing plants. However, addition of nutrients, bio-agents or minerals depends on the purpose of growing the particular 

plants or crops and its duration. The present method involves the development of a substrate for growing shallow and medium rooted 

plants grown for both commercial and experimental purposes. The present method of preparation of homogenized substrate from river 

basin soil and farm yard manure (FYM) in the rate of 40 kg and 20 kg respectively will not only be cheap but also re-usable. 
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(57) Abstract : 

In many industries and organization, liquid chillers are used to store the chemicals, milk, water etc. to have long life of that liquid for 

different applications at different time. Here, every chiller contain the copper tubing to supply the refrigerant for chilling purpose. But 

that copper tubing is very costly than SS and itÊs in direct and indirect contact with the liquid may cause corrode the tubes and that 

required to replace which may cost higher. As a remedy of that SS strips can be welded on by seam welding to produce numbers of 

path for the refrigerant outer side of the inner tank. To reduce the heat loss whole tank will be insulated either by vacuum or puff 

insulation and that will be covered by the outer cover tank for ease of handling and appearance point of view. Design should be done 

for considering 1000 litre tank capacity having 1.2m height, 1m inner diameter and 0.5mm thick, which is required to maintain liquid 

temperature at around  12°C by refrigerant R-134a in less than 4 to 5 hours. This work is related with the selection of the refrigerant, 

design and optimization of the numbers of round of the SS strip required to produce the desired chilling effect with outer and inner 

tank, vacuum or puff insulation, time required for the chilling. 
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(57) Abstract : 

ABSTRACT AN AUTOMATED APPARATUS FOR ESTERIFICATION OF A LIQUID-LIQUID SYSTEM• Disclosed is an 

automated apparatus for esterification of a liquid-liquid system wherein the resultant product is not essentially a solid product. Also 

provided is a method for manufacturing butyl acetate. Figure 1 
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(57) Abstract : 

Abstract of the Invention Graphene is todays wonder material and it can be synthesized by many ways. To avoid toxicity green 

approach is more useful for biomedical applications. Her in this work graphene synthesized by using total green method, further 

characterized by FTIR, powder XRD and supported with TEM data. By suing this green graphene serendipitously we end up with 

quinolino graphene buckyball (QGB). The QGB was characterized by SEM data and TEM data. The size of buckyball was calculated 

from SEM data is 13.5 micrometer. The structure of buckyball is with five membered seven rings together joined with each other. 
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(57) Abstract : 

SEMI-AUTOMATIC COTTON WICK MAKING MACHINE Abstract: Semi-automatic cotton wick machine is automates the 

process of process of making round cotton wicks in very efficient manner. It includes AC single phase power supply , MCB for power 

protection, ON/OFF switch, 12V DC power supply , limit switch for crank , speed control for Up/Down motor (crank) , speed 

controller for spinning motor industrial Grade timer , Industrial grade Electromagnetic relay, DC motors for Crank Up/Down 

,collate,needles. Cotton wick is.made from spinning a cotton piece over a needle .The rotating cotton is guided from behind to 

maintain diameter a cotton wick .Cotton spinning is done by using miniature DC motors for each head . The motors are equipped with 

sped controllers to set appropriate speed to spin the cotton . There MCB for protection & Power ON/OFF switch to turn OFF machine 

. Industrial grade SMPS is used to convert 230V AC to 12V DC power, and there is Industrial grade timer to control the spinning time. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION: The system which predicts whether the individual has any learning disability or not is created. 

This prediction is based on the handwritten samples of the writer which are collected digitally. The major features used for prediction 

of learning disability in the writer are velocity of the pen, acceleration of the pen, standard deviation in pressure, jerk of the pen, etc. 

The system is reliable, cost effective and user friendly. The system is mainly helpful to predict learning disability in the early age of 

the writer. 
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(57) Abstract : 

A drone for monitoring environmental parameter and pollutant parameter to analyze the environment. It is built with pollutant 

measuring sensors mounted on robotic arm under drone, which records the parameters with location and time. It is also having a 

camera for capturing the current scenario of forest, city or unreachable area while recording parameters. Flying Nose drone records 

real-time data like SPM, UV intensity, Co gas, Co2 gas, Nox gases, Sox gases Temperature, Humidity, Pressure, Altitude, Location, 

Time and Picture. Because of these data, Flying Nose is very useful for rendering model of any place and analyzing the environment 

of specific places. The Flying Nose drone flies near to land. Therefore, Flying Nose drone receives accurate and high-resolution data 

than satellite. Flying drone data gets plot on map with color code for easiness in analyzing. The Flying Nose drone is having capability 

to capture sample of air for further laboratory analysis of air. The sensor mounted robotic arm under drone can extend outside the 

vortex of propeller for accurate readings. All data can be accessed by authorized personnel with help of IOT connectivity. 
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(57) Abstract : 

Abstract The field of anticancer metallodrugs is dominated by platinum based compounds and the so-called DNA paradigm, which 

presumes that the mechanism of action of metallodrugs relies on direct DNA damage. The development of more efficient anticancer 

drugs with better selectivity and diminished toxic side effects is currently an area of intense research. With the objective of developing 

compounds with a new mode of action in comparison to the established anticancer drugs cisplatin, carboplatin, and oxaliplatin for 

treatment of a broader range of tumors and with fewer side effects, many metal complexes were investigated in recent years for their 

tumor inhibiting properties New metal-based anticancer drugs may be able to widen the spectrum of treatable cancers, reduce toxic 

side effects, and overcome platinum resistance. Interest in bioorganometallic chemistry and the design of organometallic complexes as 

anticancer agents is currently increasing. In order to achieve a modified mechanism of activity, several approaches were considered 

promising; e.g., the exchange of platinum centers by other metals, and conjugation of metallodrugs to proteins or other biomolecules 

as targeting concepts. A Process of Synthesis of Novel Copper (II) Complexes and their use there of as therapeutic agents is disclosed. 

In the present study a series of Cu (II) complexes of Schiff bases of hydrazones have been synthesized and characterized by analytical, 

molar conductance, IR electronic magnetic susceptibility and powder XRD measurements and screened for various biological 

activities like antioxidants, and cytotoxicity. In Cu(II) complexes 1:2 copper to ligand molar ratio was obtained from analytical data. 

The molar conductance data confirm that complexes are non- electrolytic in nature. Based on the electronic and magnetic data, a 

distorted octahedral geometry is ascribed for all the Cu(II) complexes . Synthesized Cu (II) complexes showed considerable invitro 

anticancer activity against MCF-7 cell lines and more pronounced antioxidant activity in the presence of DPPH. The present invention 

also relates to copper complex exhibiting invitro anticancer activity in mammalian breast cancer cell line MCF-7. The copper 

complexes which act as superoxide radical (02) scavengers, is used in treating cancer by replacing the lost antioxidant activity which 

characterizes tumor systems. The low molecular weight and lipid solubility of the copper complexes facilitate penetration of cell 

membranes. Depending upon the specific type of copper complexes are used, treatment may result in decreased tumor growth, 

increased survival of the host organism, decreased tumor metastasis or induced morphological differentiation of cancerous cells. The 

complexes used according to the invention include copper complexes, their solvates as well as mixtures thereof. A method for the 

treatment of cancer using these copper complexes are also disclosed. The copper complexes, with the half-sandwich type structure, 

have demonstrated their potential increasingly. Their coordination sites can be filled with various hydrazone Schiff base ligands, 

which offer numerous possibilities to modulate biological and pharmacological properties by proper ligand selection. 
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(57) Abstract : 

ABSTRACT STENCIL FOR DRAWING INCLINED LINES The present disclosure discloses a stencil (100) for drawing inclined 

lines that can be continuous or dotted. The stencil (100) includes a frame (10) that has a plurality of inclined solid segments (20). Each 

solid segment (20) is made of at least one predetermined size and inclination angle and arranged such that a segmented gap (30) is 

maintained between adjacently disposed solid segments (20) for introducing a tool for drawing inclined lines. Space between 

adjacently disposed inclined lines is equal to width of corresponding solid segment (20). The frame (10) further configured with line 

with arrow marks (40) to draw line with arrow marks or only arrow marks, a measuring scale (50), at least one shape and/or pattern, 

numbers from 0 to 9 and/or alphabets. The stencil (100) is useful for engineers, draftsmen, architects, interior designers to save their 

time and drawn uniform inclined lines. 
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(57) Abstract : 

This invention is a very powerfull and advanced of Every idea or ideology is developed from a problem or by a clear observation of 

concept, faults in existed technology or methods. In this project a advanced portable refrigeration chillers machine is developed to 

produce cooling effect for liquids. Major problem we are facing in refrigeration process is we have to buy different refrigerators for 

different loads no one machine has the feature to operate at different loads with same configuration for cooling the liquids. As stated 

above existing methods to chill the liquid by 1. By dumping ice block in to water 2. By using High capacity refrigerator By dumping 

ice blocks in to water we will make water to drop down their temperature, but ice handling and transportation is very difficult and also 

cost is high, this process is not hygiene. By using high capacity refrigerator for chilling 300 litres of liquid we need to invest high 

investment, and also establish time is high, ultimately cost of chilled water during the period of supply is raised. To minimize the 

problem of cost and to develop a process with compactable, we develop a new machine which can chill 300 lit of water with less time 

and less cost. This machine built with vapour compression cycle. This machine has the flexibility to chill the liquids without 

consideration of change in loads. For this purpose in the invention we design and develop a bulb evaporator as a attachment to 

refrigerator chiller in the place of regular evaporators. This refrigerator machine has flexible bulb evaporator. 
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(54) Title of the invention : AN EDIBLE COMPOSITION, A PROCESS FOR PREPARING THE SAME AND THICKENED MILK 

WITH ENHANCED TASTE COMPRISING THE EDIBLE COMPOSITION 
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:A23L 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(57) Abstract : 

ABSTRACT AN EDIBLE COMPOSITION, A PROCESS FOR PREPARING THE SAME AND THICKENED MILK WITH 

ENHANCED TASTE COMPRISING THE EDIBLE COMPOSITION The present disclosure relates to an edible composition 

obtained from vegetables or fruits and caramelized sugar useful for the purpose of the preparing thickened milk. Edible composition 

includes a paste of at least one vegetable or fruit or combinations thereof, at least partially caramelized and ground sugar and at least 

one preservative, wherein the ratio of the paste to sugar ranges from 1:0.5 to 1:2 and the amount of the preservative ranges from 0.01 

to 2.0 % with respect to the total weight of the edible composition. The disclosure also relates to a process for preparing the edible 

composition and thickened milk there from. The edible composition of the present disclosure can be used instead of khoa or in any 

other preparation in replacement with the mixture of milk and sugar. 
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(54) Title of the invention : A SYSTEM AND METHOD FOR CRUSHING FOOD WASTE WITH MULTIPLE SHAFTS AND 

BLADES 
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(57) Abstract : 

A method and system for crushing the food waste comprising the blade assembly with connector, multiple shafts and blades 

configured. The crushing of hard food waste to the fine slurry is carried out with four categories of blades. first blade is dry mixer 

blade which cuts the hard food waste stuff into small piece; second blade is wet mixer blade which crush the small piece of food in 

paste form; third blade is juicer mixer blade which are the sharpest blade to further mix the paste and prepare fine slurry; and a fourth 

blade arranged on the middle shaft is centre blade; where the centre blade is an ordinary blade. The use of multiple shafts and blades 

for food waste crushing increases the efficiency & productivity and consumes less time. 
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(54) Title of the invention : MODIFICATION OF FKM WITH ULTRA HIGH MOLECULAR WEIGHT POLYETHYLENE FOR 

PHARMACEUTICAL HOSES 
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(57) Abstract : 

Hoses used in Pharmaceutical Industries are prone to enormous exposure to harmful chemicals in all three states, viz. solid, liquid and 

gaseous; in addition from subjection to light, ultra-violet radiations, atmospheric gases, climatic temperature and processing 

temperature and pressure. The raw polymers used in the manufacturing of these hose may not be susceptible enough to such 

vulnerable conditions and can henceforth turn to be catastrophic for the product. Earlier to withstand the solvent and oil in the near 

vicinity Acrylonitrile butadiene rubber (NBR) was used to build the hose. Nowadays silicone rubber has replaced NBR on a wide 

scale. Trial runs have ended up with minor success in case of Fluorocarbon rubbers. Here this project deals with a modification 

technique, revamping the existing benefits of Fluoro elastomers (Viton or FKM) with an Ultra High Molecular Weight grade of 

Polyethylene (UHMWPE). This abatement involves the enhancement of high chemical resistance in viton due to the addition of 

UHMWPE. Additionally, UHMWPE imparts low friction property to the hose thereby rendering the fluid in the hose to transmit much 

more easily with lesser restrictions. The project involves modification technique along with the advantages in end use. 
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(57) Abstract : 

ABSTRACT Title : MOTORCYCLES POWERED MOUNTED HOSE REEL WATER MIST FIRE EXTINGUISHER HIGH 

PRESSURE TYPE The Present Invention is a Fire Fighting Motorcycle which is a Composite Fire Fighting System, that is integrated 

with the Motorcycle Engine and connected to Water Tanks on the Motorcycle itself through a Hose Pipe to a Fog/Jet gun capable of 

spraying water .This Fire fighting System can run on its own Water Tank capacity for about 6 minutes, If water is available to be 

replenished it can work for 30 minutes continuously. There is a provision for attaching foam tank. The pump and engine output is 

coupled via quick power take off unit which is switchable. The Motorcycle engine can be switched over from Riding mode to Fire 

Fighting mode instantaneously, while the engine is running and fire fighting operations can be started immediately on arrival at site 

and thus saving precious critical time. This is the focal point of our invention. The fire fighting System is capable of extinguishing all 

types of Fire i.e. A, B and C class fire. The present invention is capable of running on its own with the help of its Engine only. 
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(57) Abstract : 

The present disclosure relates to a cooling arrangement for a fuel-cell stack that comprises a radiator block integrated into the fuel-cell 

stack assembly. The cooling system for the fuel-cell stack comprises a conducting plate disposed between fuel-cells that has 

provisions to allow flow of a coolant across it. Reaction gases come in contact with the coolant path, while remaining insulated from 

the coolant, and heat exchange occurs. The heated coolant then flows through the radiator block where it is cooled and then pumped 

back into the fuel-cell stack for recirculation. The radiator block is designed to be part of the fuel-cell stack assembly and house the 

fuel-cell stack. This design minimises any additional space required for the radiator block and also reduces the energy required to 

pump the coolant due to reduction in physical distance. The radiator block also provides structural support in the fuel-cell stack 

assembly and serves as mounting pillars for end plates mounted on the radiator block. 
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(57) Abstract : 

The present invention discloses novel peptides from Brucella sp. with the use of Multiple Reaction Monitoring mass spectrometry 

(MRM-MS) which can be identified in animal and human infected serum samples. Identification of specific peptides which are unique 

to Brucella sp. offers twin benefits of developing suitable vaccines as well as rapid diagnostic tests. Targeted mass spectrometric 

assays were developed for 13 peptides (Table 1). Out of 13 peptides, 2 peptides were consistently identified in the infected human and 

animal serum samples (Table 2). The novel peptides unique to Brucella sp. can be used as highly specific and novel targets for early 

diagnosis of brucellosis using MRM technology. 
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(57) Abstract : 

Present invention relates to an exhaust gas/gas purifier system. More particularly, the invention relates to an electrostatic gas purifier 

system which can be placed to vehicles exhaust system for purifying air before coming into environment. According to an 

embodiment of the invention, there is provided a gas purifier apparatus for purifying exhaust gases, said system comprise san outer 

cylindrical tube comprising vertical projections on its inner circumference, a series of truncated cones structure arranged within the 

cylindrical tube, perforated on its surface; a perforated circular plate arranged at exit end of the cylindrical tube; a filter at entry end of 

the cylindrical tube; wherein the truncated cones structure are negatively charged and the vertical projections are positively charged. 
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(57) Abstract : 

The apparatus (100) having a preferably shape of rectangular, has at least one solar energy collecting system (21) in at least one side 

of the apparatus (100). A thermal store system is built inside apparatus (100) and is connected to the panels of the solar energy 

collecting system (21). A thermal transfer medium is circulated between the panels and the store by a thermal storage system (24) 

which is also contained within the apparatus (100). Preferably the thermal transfer medium is a water-glycol mixture medium or a 

water-based nano fluid medium.  A further thermal transfer medium takes thermal from the store to remote using equipment as it is 

needed. This is circulated through external pipes by a pump outside the unit. A windelectrical generator is connected to the apparatus 

(100). 
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(57) Abstract : 

A Finger Millet and Walnut Instant Soup Mix Composition provides various health benefits. It is made up of natural ingredients and 

there are no preservatives at all in the composition, still the composition has long shelf life. The composition as disclosed in this 

invention provides convenience to consumers and assists in reducing the time of preparation/cooking. It is substitute for non-

vegetarian food ingredients which are rich in Omega-3, Omega-6 fatty acids and Calcium. They solve problem of deficiency of B12 

for vegetarian people. The present invention comprises use of Finger millet, Walnut, Edible gum and Pink salt. Said composition is 

also available in various taste and flavors such as mint, ginger, honey and others as mentioned in Table-2. 
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(57) Abstract : 

ABSTRACT TITLE : Water less Non Evaporative cooler based on coolant and Thermoelectric for residential and commercial purpose 

. The present invention relates to waterless Non Evaporative cooler based on coolant and thermoelectric for residential and 

commercial purpose with less consumption of electricity. The cooler body comprises 1 . Inlet window with net 2. Radiator 3. coupling 

duct 4. Radiator (A),(B) 5. Coupling duct 6. Blower 7. pump 8. pump 9. peltier module 10. Peltier module 11, Peltier module 12. 

Coolant tank with cap 13. coolant tank with cap 14. Electronic delay circuit 15. electronic level indicator circuit 16. Refill closer lid 

17. Refill closer lid 18. Electronic level display 19. Dc supply 20. Mains cord 21. Outlet window 22. Coolant tank neck nut. 
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(57) Abstract : 

Abstract The present invention relates to the improved method to process death will or testament using blockchain as its underlying 

technology. Due to use of blockchain many problems existing in the previous method to process will be overcome. At present, will or 

testament is created either in writing on a paper or using platforms which are prone to attacks. The use of this method will result into 

lower processing time, reduction in cost, more security and no threat of losing will over a period of time. 
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(57) Abstract : 

Abstract Our invention provides the special DNS security of user who select the account opening time this feather available in ATM 

machine. We have 4 levels security system in which user can select their level of protect according to their will. Our first security is 

fingerprint type of security which is used in ATMs and banks. When your scan your fingerprint then you will be able to authenticate 

yourself Our second level of security is to create a 3D model of user face and to in real time we superimpose your 3D created face in 

front of ATM and 3D model face which you submitted in bank if you grant the access then you will be able to withdraw money. User 

can select any number of securities but you have to pay for this to your bank and it would be recommendable to select at least one type 

of authentication. In our third level of security we scan iris in real time and recognize the person who is there at the time of withdrawal 

of money from your account. In our fourth level of security we scan or analyze your DNA and in case of heavy withdrawal you have 

to submit your DNA sample for authentication, according to latest research it take only 4 minutes and then whole authentication 

process just only 5.2 minutes. 
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(57) Abstract : 

ABSTRACT EXHAUST SMOKE ELIMINATING DEVICE The present invention relates to a smoke elimination assembly (100). 

More particularly, the present invention provides a device for reducing the density of exhaust gas by eliminating smoke using electric 

field comprising of a hollow cylinder (106), a rod (105), a smoke chamber (107), a plate (104) and an electrical unit means 

(101) adapted to circulate the electric charge from negative to positive characterized in that the rod (105) connected to positive electric 

charge is suspended in the said hollow cylinder (106) at the midpoint and having no physical contact between them. The present 

invention device puts immediate control on the polluting smoke and filter the visible particles upto 100%. The present invention is 

economical, easy to install and easy to maintain. Figure No. 1 
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(57) Abstract : 

The present disclosure relates to a clamping arrangement for securing a fuel-cell stack while also applying and maintaining adequate 

and uniform pressure across the fuel-cell stack. Through the clamping arrangement, the fuel-cell stack is pressed between two end 

plates and then secured in a way, such that adequate and uniform pressure is maintained across the fuel-cell stack. The clamping 

arrangement comprises an intermediate layer of a composite compressible element disposed between the end plate and the surface of 

the fuel-cell stack such that the layer modulates the load applied by the end plate and then transmits it to the fuel-cell stack uniformly. 

This arrangement is designed such that it can also adapt to irregularities in components owing to thermal expansion or manufacturing 

constraints and continue to maintain a uniform and adequate pressure across the fuel-cell stack. The proposed clamping arrangement is 

also easily assembled and maintained. 
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(57) Abstract : 

Abstract NOODLE EXTRUDER APPARATUS AND A PROCESS THEROF A noodle extruder apparatus for making noodles is 

disclosed. The apparatus comprises of a plurality of assemblies such as a loading assembly and a conveyor assembly for making 

noodles of a predefined shape. The present invention also provides a process of making noodles of a predefined shape and that reduces 

human efforts and production time as well. The noodle extruder apparatus of the present invention requires application of less manual 

pressure, while maintaining end product uniformity and productivity till the end of the process. Figure of Abstract: FIG.1 
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(57) Abstract : 

An Apparatus for producing HHO gas comprising HHO gas chamber which produces HHO gas by electrolytic solution which 

electrolyse a positive electrode plate and a negative electrode plate interposed between two neutral plates. The voltage controller 

device for regulating voltage applied to electrodes and a gas outlet port adapted to supply generated HHO gas to engine as an 

additional fuel increasing the efficiency of automobile engine. 
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(57) Abstract : 

The invention relates to fractal microstrip patch antenna. The geometric structure of the antenna provides a single controlling 

parameter to design a patch antenna for any desired frequency. The structure comprises the first iteration of Koch snowflake and poses 

2D quadrantal symmetry and provides a balance between the etched and non-etched portion in the radiating surface of a patch antenna 

thereby providing a very good gain and stable radiation pattern as compared with most commonly available fractal microstrip patch 

antennas. 
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(57) Abstract : 

A pharmaceutical preparation for the treatment of cardiac and cardiovascular disorders, such as hypertension, angina pectoris, cardiac 

insufficiency, cardiac arrest, heart attack and illness associated therewith, contains the active substance hydrochlorothiazide, or a 

pharmaceutically acceptable salt thereof, as well as pharmaceutically usual additives. Pursuant to present invention, it has been found 

that modified release composition containing the low soluble and highly permeable drug, hydrochlorothiazide, may be prepared which 

provided therapeutically effective plasma concentration of hydrochlorothiazide for a period of about 20 to about 24 hours covering the 

most risk period of cardiac arrest that is early morning hours and last phase of sleep. The modified release composition of current 

invention provides modified release of hydrochlorothiazide formulation of lower doses, which will reduce side effects of higher doses 

along with reducing dosing frequency for better patient compliance. 
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(57) Abstract : 

This work is in regards with push-pull type electromechanical lock design by using wireless technology. This lock comes with unique 

features like push-pull concept in locking and unlocking of the lock and a feedback system which senses the locking and unlocking 

status of a lock and passes on the same to a controller. It is a completely battery operated lock designed for low power and hence 

optimized use of power from a battery for extended battery life. It also deals with design and development of complete backend 

system which takes care of service provider, consumer and retailer. It has been worked out taking into consideration the latest report 

surfaced in social media about misdoing of delivery boy while delivery of food eatables to customer. 
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(57) Abstract : 

ABSTRACT DESIGN OF VERTICAL TUBE ELECTROPHORETIC SYSTEM AND METHOD TO FRACTIONATE SMALL 

MOLECULAR WEIGHT COMPOUNDS USING POLYACRYLAMIDE GEL MATRIX• In  the field of biotechnology and health 

industry, molecular identification and analysis of large macromolecules derived from the biological samples like serum, urine, cells, 

tissue and other secreted biological fluids is done by using the electrophoretic systems including one dimension and two dimension 

system using polyacrylamide gel as the matrix medium. In the field of use of electrophoretic system to be used for the analytical 

studies, small molecular weight compounds in the range of less than 1000 Da is not kept in in consideration, however, small molecular 

weight compounds less than 1000 Da comprises of important constituents within the biological samples including cells, tissues, serum 

and urine in the form of metabolites and active components. To modify the existing electrophoretic system to achieve the separation of 

small molecular weight compounds less than 1000 Da, a method (1000, 1010, 1100) to design vertical tube gel electrophoresis to 

allow separation and fractionation of small molecular weight compounds of less than 1000 Da from the biological samples comprising 

of cells, tissue, serum, urine and other biological fluid types using polyacrylamide gel as matrix. In the biotechnology and health 

industry, a matrix based gel system is available to fractionate small molecular weight compounds of less than 1000 Da from the large 

macromolecules, but these existing system requires more time, expensive laboratory set up, standardization of fractionation protocol 

based on the nature of small molecular weight compounds. In this disclosure, a novel vertical tube gel electrophoretic system is 

designed to be compatible for the fractionation of small molecular weight compounds of less than 1000 Da out of pool of biological 

samples containing proteins, nucleic acids etc. 
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(57) Abstract : 

Abstract The invention is to provide the Soft FI.R is theprivate space for the user where person He/She can share anything suspicious 

near their location but Authority wont get notified (but they can access if they want to or if the user is victim or criminal ) or if that 

suspicious event is reported by many users (+3) then the authority will get notified here the location will also represent in #tag so that 

if the investigation is going on is related to that location then they will get notified that someone has noticed suspicious at the same 

location or nearby It is also helpful for females he or she can do soft F.I.R if he or she are teased by someone or they can even send 

proper F.I.R directly from the application. At the time of emergency, females can directly send the alert to the nearest police station. 
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(57) Abstract : 

Disclosed is a fault tolerant single phase multilevel inverter (MLI) topology. The fault tolerant single phase MLI topology comprises 

symmetrical DC voltage source, asymmetrical DC voltage source, switches, redundant leg switches, and DC-link capacitor. The 

symmetrical DC voltage source increases redundancy in the output waveform. The asymmetrical DC voltage source increases the 

number of steps in the output waveform and reduces a Total Harmonic Distortion (THD). The asymmetrical DC voltage source creates 

inherent redundant paths in the main inverter. The switches configured with the main inverter to initiate an operation to generate a 

symmetric nine level output voltage waveform across load terminals during a first condition. The redundant leg switches configured 

with the redundant leg unit initiates the operation during the second condition. The redundant leg unit comprises six power switching 

devices to create an alternative path to bypass faulted cell(s). The DC-link capacitor balances voltage under the second condition. 

No. of Pages : 36 No. of Claims : 6 



The Patent Office Journal No. 09/2019 Dated  01/03/2019                                    9038 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921001279 A 

(19) INDIA  

(22) Date of filing of Application :10/01/2019 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : WHEEL MOUNTED MULTI AXIS DRIVE MECHANISM FOR UNICYCLE, BICYCLE AND 

REVERSE TRIKES 
 

  

(51) International classification  

:B62K 

1/00 

B62K 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Ravi Shankar Gautam 
      Address of Applicant :203 A-wing, Aqsa Palace, Near Ram 

Mandir, Off J.P. Road, 1st Gaothan Lane, Andheri West , 

Mumbai, PIN 400058, Maharashtra Maharashtra India 

(72)Name of Inventor : 

   1)Ravi Shankar Gautam 
 

(57) Abstract : 

This patent discloses drive mechanism which facilitates the usage of multiple planetary gears of enhanced pivoted-slewing-bearing-

epicyclic-gear, on both sides of the driving wheel of bicycle, reverse trike and unicycle to drive the wheel, thereby facilitating 

application of driving force on larger area. Mechanism helps in drawing more power from the rider efficiently. Helps to provide more 

restraining support to the wheel, thereby reduce the wobbling of the wheel. Additionally the said mechanism also provides anti-tipping 

cum braking mechanism in unicycle. 
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(57) Abstract : 

The present invention relates to vehicle control system using human voice command. More particularly relates to mobile based speech 

recognition and controlling the vehicle using recognized speech commands. The speech processing module comprises the input user 

speech recording using the android mobile, the recorded speech recognized by the android application, and the application delivers the 

machine intended command. The Bluetooth transmission module comprises the receiving of voice based machine intended command 

from the android application and transmitting it to microcontroller. The microcontroller module comprises the receiving of vehicle 

command and execution of it on vehicle.Following invention is described in detail with the help of Figure 1 of sheet 1 showing block 

diagram of voice based vehicle control system. 
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(57) Abstract : 

Present invention provides specially a device and system for pre-heating of catalytic converter. The present system provides 

preheating of catalytic convertor through the Glow plugs and thermal coils and it gets energized at the starting temperature to 450°c 

and work efficiently. And also when the Catalytic Converter reaches more than 900°C the system control its temperature by the 

circulation of coolant; by working efficiency of catalytic converter is an increase. Following invention is described in detail with the 

help of Figure 1 of sheet 1. 
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(86) International Application No 

        Filing Date  
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(57) Abstract : 

Present invention provides lucre hybrid vehicle system. This is a series type hybrid vehicle system which intelligently switches 

between or provides simultaneously power from generator and electrical power storage to drive the vehicle. This intelligent technique 

enables to use relatively less power output generator to supply to relatively higher motoring needs, without compromise in 

performance and driving experience and safety. The proposed lucre hybrid vehicle system generates electricity by on board generator 

(while being in most efficient range of/at specific time) and understands the various driving and system conditions and supply power 

accordingly. Following invention is described in detail with the help of Figure 1, 2, 3, 4 and 5 of sheet 1, 2 and 3 showing the various 

combinations of lucre hybrid vehicle system. 
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(57) Abstract : 

The present invention provides healthy fruit chips composition and more specifically fruits, of at least one taste enhancing agent, 

flavouring agent, spices, sweetening agent and mixture thereof to impart the flavours and taste to the consumer. The process of healthy 

and tasty fruit chips is simple marination process and does not involve any harmful or unhealthy ingredients. 

No. of Pages : 18 No. of Claims : 12 



The Patent Office Journal No. 09/2019 Dated  01/03/2019                                    9043 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821025142 A 

(19) INDIA  

(22) Date of filing of Application :05/07/2018 (43) Publication Date : 01/03/2019 
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(57) Abstract : 

Power Generation, Filter Water and Protein Abstraction through Pressure Cooker Steam. is the technology which produces three main 

by products that is Electricity, Distilled Water and Protein by using pressure cooker steam. This invention is very cost effective 

because doesnt require any large amount of fuel or coal or wood to produce electricity. This technology does not use reserve earth 

material for production of electricity. Present invention focus on the electricity generation from the pressure cooker steam which is 

used for normal cooking purpose inside the kitchen. Initially cooker used to cook food in less time and at low cost. But that cooker 

only introduced to generate electricity. Here with the help of pressure cooker steam turbine is moved and mechanical energy sends to 

generator to create electricity. Once pressure cooker vessels steam goes out, that time that steam is provided to the turbine to get start 

and generate electricity. After electricity generation again that waste steam is used to transform into distilled water and abstraction 

protein. This can be possible with the help of condenser and air cooling system. Steam came out is cooled in the condenser and air 

cooling system. That transformed water is collected in the pipe and went through activated carbon filter to remove impurities. Thus the 

filtered water is collected in the water storage and used for household purpose. And available impurities apply the abstraction 

technique of protein, to abstract the available protein in these impurities this invention produces three products which are more 

demanding nowadays. Water is the natural source depends on the rain cannot be created by any ways. But by using such a 

methodology water can be reused multiple times from water to steam and again from steam to water. Such a technology can be placed 

in the house, hotels, restaurants where large amount of steam goes out during cooking time, this is the small scale project but this 

technology can be applied on the natural sources of water where steam goes out due to sun or any other reason. This invention will 

solve the worlds biggest problem in low cost. 
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(72)Name of Inventor : 
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(57) Abstract : 

Described are improved weft presenters comprising one or more than one rotary weft presentation devices wherein, for each weft 

presentation device, a single needle is used for feeding a plurality of weft threads, one at a time. Further the one or more than one 

rotary weft presentation devices can be affixed at suitable positions along the width of the weaving machine eliminating the need for 

cutting reeds to fit different woven widths. 
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(54) Title of the invention : MULTI GRAIN FILTRATION MACHINE 
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(57) Abstract : 

The present invention relates to the filtration machine for various grains, chili powder, and turmeric powder. It comprises of the base 

frame, strainer mounting frame, connecting rod, motor, smaller pulley, bigger pulley, transmission belt, shafts, and bearings. The 

entire structure is balanced and supported on a base frame which is made up of cast iron angles. A three-phase one horsepower electric 

motor is clamped to the base frame as an energy source. A smaller pulley attached on the motor to transmit the rotary motion with the 

help of belt to the larger pulley. Rotational motion from the pulley transferred to connecting rod through the shaft fitted therein. One 

end of the connecting rod is fitted on the end of the shaft while another end is fitted to strainer mounting frame due to which 

reciprocating motion obtained to the mounting frame. Strainer mounting frame is placed on the base frame. It provides the housing to 

clamp the strainer. Four rollers wheel are connected to four sides of the mounting frame which rolls on the main base frame when 

reciprocating motion is applied. Because of the reciprocating motion of mounting frame strainer along with mounting frame 

reciprocates to and fro which filters or screens the material placed inside the strainer. The machine is cost effective and as such will be 

valuable to a small and medium scale industry, commercially and society. 
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(54) Title of the invention : A KEY WITH PASTING FUNCTIONALITY FROM MULTIPLE STRINGS. 
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:G06F 

3/00 

G06F 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(57) Abstract : 

ABSTRACT This invention relates, in general to the field of computers and in particular, to method of cut/copy/paste of all types of 

statements, paragraphs, files, etc. from and to different locations. To be exact, an invention is a mechanism in which inbuilt extension 

holds the purpose of option to paste from the list of recently cut/copy text/file using a key. Also, a software key can perform the 

purpose of option to paste from the list of recently cut/copy text/file. 

No. of Pages : 10 No. of Claims : 8 



The Patent Office Journal No. 09/2019 Dated  01/03/2019                                    9047 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006842 A 

(19) INDIA  

(22) Date of filing of Application :21/02/2019 (43) Publication Date : 01/03/2019 
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(57) Abstract : 

The present invention relates to an apparatus for pre-clinical screening of psychotropic drugs. The apparatus consists of different parts, 

each of which has a different task to be performed by various groups of animals viz control animal as well as by psychotic animal as 

well in animals who have been treated with anti-psychotic drugs to be screened. The responses of animals and the time taken by them 

to complete each task are noted and multiple parameters like food pattern, motor activity, hyposensitivity, lack of response can be 

evaluated using a single instrument which in turn is used to determine the efficacy of the drug. As multiple parameters are screened 

and evaluated using a single instrument, inter-trial errors occurring in the screening and evaluation process are reduced. The apparatus 

can screen multiple parameters in a single run with great ease, has a simple design and is economical to use. Fig.1 
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EDUCATION (CAIE) 
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(57) Abstract : 

ABSTRACT Taking into account the stress and very busy schedules of IBDP students, BaynaEdutech works towards providing relief 

to these students by producing and providing videos of tutorials. BaynaEduTech is an India based Educational Technology Company. 

BaynaEduTech creates, and provides , prerecorded videos on mobile applications and on the world wide web. These videos feature 

professional language and literature teachers teaching lessons on English A: Language and Literature and English A: Literature which 

are part of Group 1 subjects of the International Baccalaureate Diploma Program. BaynaEdutech makes videos based on the 

assessments as prescribed by the IBDP. 
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(57) Abstract : 

SELF NANOEMULSIFYING DRUG DELIVERY SYSTEM FOR ARTEMETHER AND LUMEFANTRINE ABSTRACT The 

present invention relates to a modified release drug delivery system comprising of a self nanoemulsifying composition supported by 

solid support. The solid support comprised of synthetic, amorphous form of silicate as a pharmaceutically acceptable excipient in 

specific proportion. The self nanoemulsifying composition forms efficient and cost effective drug delivery system for delivering 

artemether and lumefantrine combinations in treatment of malaria. 
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(57) Abstract : 

ABSTRACT The present invention relates to the advance depth adjustable ploughing equipment and methods thereof. The advance 

depth adjustable ploughing equipment and methods thereof comprise of a main frame, a handle, a beam and at least one share. The 

main frame further comprise of plurality of blocks of weight, at least two ball bearing, at least two wheels, at least a pair of tie bar, a 

main frame cover, an axial bar, at least one beam hinge arrangement, an axial bar cover, at least one handle hinge arrangement, at least 

one spring arrangement and at least one share receiver. The spring arrangement further comprise of at least one spring housing and at 

least one shock absorbing spring. The share connected to share receiver. The share receiver is connects to the main frame. The beam is 

connected to the main frame through beam hinge/coupling arrangement. The handle is connected to the main frame through handle 

hinge/coupling arrangement. The axial bar is connected to the wheel through the two ball bearings. 
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(57) Abstract : 

ABSTRACT Biological specimen preservation by potash alum crystal In the given invention, Biological specimen preservation by 

potash alum crystal• the simple, economical method for biological specimen is given. In this method the interested specimen (1) of 

the rare and endangered species is initially coated with the coating of silver or similar base nano particles (2) which forms protective 

covering on the specimen and protect it from moisture and dust. After properly coating the specimen , the coated specimen is enclosed 

into the potash alum octahedral crystal by crystallization method i.e. coated specimen is inserted into saturated solution of the potash 

alum and then solution is allowed to evaporate , when the saturated solution evaporates completely then the specimen will get 

enclosed into octahedral shape crystal(3) of the potash alum. Depending upon the required size of the crystal quantity of saturated 

solution is used. Then this potash alum octahedral crystal containing specimen is also coated with the silver or similar base nano 

particles , which forms protective covering(4) for the potash alum crystal for protecting it from water , dust & other environmental 

factors. 
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(57) Abstract : 

A method and system for providing information to a farm user for precision agriculture is provided. The method includes identifying 

at least one crop selected for cultivation; determining at least one environmental parameter in accordance with the at least one crop 

selected for cultivation, wherein the at least one environments parameter affects production of the at least one crop selected for the 

cultivation; determining forecast level of said at least one environmental parameters over a pre-set period of time and days; 

ascertaining if time for cultivation of selected crop is appropriate based on determined at selected least one environmental parameter 

and determined forecast level of said at least one environmental parameter; and providing appropriate instructions to said user for 

cultivation of said selected crop on positive ascertaining. 
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(57) Abstract : 

The present invention provides method and system for providing instructions of operating an electronic machine in a preferred 

language. The method includes receiving a first input from a user for operating a machine; receiving a second additional input from 

the user in respect of preferred language of receiving instructions for operating said machine; determining type, quantity nature of 

material to be used in said washing machine; converting pre-stored instructions of operating said machine in said preferred user 

language for in accordance with determined type, quantity nature of material to be used in said machine; receiving a third input of the 

mode of receiving instructions in preferred language, wherein said mode includes providing instructions in textual or audio form; and 

providing instructions in said mode as received by said user in said preferred language. 
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(57) Abstract : 

ABSTRACT  bKEYPAD is a dual sided hand held computer keypad which can be operated by 10 fingers.has 46 keys, programmed to 

be equivalent to a normal 87 keys QWERTY keyboard and arranged keys as given below:  12 numbers of command keys are arranged 

on the front side of the keypad as shown in the drawing-1, which will be operated by two thumb fingers.  Installations of navigation 

touchpad and two click-keys on the front side of the keypad as shown in the drawing-1, which will be operated by two thumb fingers.  

Pasting of backside keys arrangement label on the touchpad as shown in the drawing-1 by which the operator can locate the keys on 

the backside and type them blindly.  32 numbers of keys on the backside, programmed to be used as alphanumerical and functional 

keys as mentioned below, which can be typed blindly using 8 fingers as .  given below and shown in the drawing-2.  32 numbers of 

backside keys are arranged into two groups, each group has 16 keys and located near to left and right edges of the keypad as shown 

drawing-1. Each finger has to press only 4 keys without any struggle or strain on the fingers.  Out of 32 numbers of keys on the 

backside, all the 32 keys are programmed to be used as alphabetical keys, while Numlock key and FuncLock key are unlocked as 

shown in the drawing-2.  Out of 32 numbers of keys on the back side, 12 keys are programmed to be used as numerical keys, while 

NumLock key is pressed and locked as shown in the drawing-2. When Numlock key is locked all other remaining keys on the 

backside will be disabled. When NumLock key is locked FuncLock key will be unlocked.  Out of 32 numbers of keys on the back side 

of the keypad, 29 keys are programmed to be used as functional keys while FuncLock key is pressed and locked as shown in the 

drawing-2. When FuncLock key is locked ail other remaining keys on the backside will be disabled. When FuncLock key is locked 

NumLock key will be unlocked.  Overall size of the keypad is fixed at 140mm x 76mm, which is a suitable size for hand held 

operation.  Since this is a hand held keypad no need to bend towards the table for typing by which Operator can comfortably sit or 

stand and enter data.  While typing, all the fingers and wrists are at its normal position which will reduce the stress and strain on 

fingers and wrists.  Since this is a light weight, small size gadget, hand held operation will be comfortable.  Bluetooth/wireless model 

will be useful for remote operation. 
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(57) Abstract : 

The invention disclosed herein relates to a novel flux composition for the stainless-steel shielded metal arc welding (SMAW) welding 

electrodes. The flux composition for stainless steel SMAW electrodes disclosed herein comprises of titanium dioxide rutile nano 

particles, calcium carbonate nano particles and nano sized reactive materials. The nano sized reactive materials comprising alumina 

nanoparticles and zinc oxide nanoparticles. The invention further relates to a flux composition with negligible emission of welding 

fume and hexavalent chromium Cr(VI). 
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(57) Abstract : 

The present invention relates to a mirror panel assembly [100] for a solar photovoltaic system. Particularly the invention relates to a 

mirror [101] and panel [102] assembly for a solar photovoltaic system for extracting maximum solar energy from the existing solar 

photovoltaic systems. Additionally the invention relates to a method of efficient energy extraction from existing solar photovoltaic 

systems by orientation of the mirror [101] and panel [102] assembly [100] to prevent the shading of one PV module on the solar panel 

over the other by way of aligning of the mirror and panel such that the angle of strike [Ip] of a reflected ray from the sun is sum of the 

sun elevation angle [E] and angle of tilt of the PV module [] deducted from twice the optimal angle of the mirror [d]. Figure 1. 
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(57) Abstract : 

The present invention relates to membrane for water filtration and method thereof. The membrane is a polymer matrix made from 

highly non-reactive thermoplastic polymers and such other unreactive polymers. The membrane comprises inorganic components, 

wherein the inorganic component consists of synthesised Fe pillared bentonite. Iron content in the polymer membrane matrix 

comprising Fe pillared bentonite as inorganic component is 1-5%, and the membrane has a water permeation capacity of more that 

150L/m2h and has a pore size of about 40nm. Figure 1: 
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(57) Abstract : 

The present invention relates to a smart load node system. More particularly the present invention relates to a smart load node system 

for operating an appliance under smart grid environment. In specific, the present invention relates to a smart load node system for time 

scheduling of the non-smart appliances by incorporating demand response programs without changing existing electrical infrastructure 

of a home. A smart load node system [200] for operating an appliance, comprises of one or more portable load node devices [101], a 

router [201], a load management unit (LMU) [202], an energy meter [203], a memory of the LMU [202] to store data, and a network 

[204]. Further, the present invention relates to a method [300] of operating the appliance using the smart load node system [200]. 

Figure 1: 
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(57) Abstract : 

AUTOMATED ATTENDANCE MANAGEMENT SYSTEM The present invention relates to a system for managing attendance of 

individuals within a pre-determined area in real time, said system comprising of ID module configured for user; and main module 

configured to act as a server. The ID module gets activated only when the individual wears it. The presence of an individual within an 

area is determined in real time by pinging the MAC ID of the individual in the server. The headcount of the number of individuals 

present in the pre-determined area gets updated in a database created in the Raspberry pi followed by connection of the individual's ID 

module with an on-chip wireless local area networking module of the Raspberry pi. The system keeps a track on the individual in real 

time and award attendance when the MAC addresses find a match in the database within a pre-determined area without human 

intervention. Figure 1  
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(57) Abstract : 

The present invention relates to development of functionally modified gellan gum graft copolymer based pH-responsive microspheres 

for colon targeted drug delivery system. It particularly relates to the development of Capecitabine loaded functionally modified gellan 

gum graft copolymer based pH-responsive microspheres for colon targeted drug delivery system. It specifically relates to the 

development of Capecitabine loaded functionally modified gellan gum graft copolymer based pH-responsive microspheres for colon 

targeted drug delivery system for treatment of colorectal cancer. The present invention also relates to the process for synthesis of pH-

sensitive copolymers by grafting reaction and to use them for the development of pH-sensitive multi-particulates for colon targeted 

drug delivery of anticancer drug for the treatment of colorectal cancer.The invention further relates to method for treatment of 

colorectal cancer by colon targeted drug delivery system. The pH-sensitive polyacrylamide-grafted-gellan gum (PAAm-g-GG) 

microspheres of capecitabine were formulated by spray drying method. The synthesized graft copolymer was characterized by FTIR 

spectroscopy, 1H-NMR spectroscopy, elemental analysis, viscosity measurement, neutralization equivalent and thermo-gravimetric 

analysis. The in vitro drug release indicated that the microspheres prepared with pH-responsive PAAm-g-GG copolymer released 

maximum amount of drug in the colon with controlled manner and very less amount of drug was released in stomach and intestinal 

fluids. The GG10 microspheres have shown adequate in-vitro results; hence this formulation was selected for in-vivo anti-tumor 

activity. The results obtained from this in vivo study suggests that DMH induced animals have shown increased number of tumors and 

size, which were reduced in the GG10 formulation treated group. The formulation GG10 have increased the GSH and catalase levels 

and decreased the nitrite levels. The formulation GG10 has also shown reduction in TNF- level and ACF count. This indicates the 

better anti-tumor activity of developed pH-sensitive colon targeted GG10 microspheres. 
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(57) Abstract : 

A herbal composition containing cow urine and a vegetable starch having incorporated therein to an encapsulated solid dry powder 

form in a gelatin-free encapsulation is illustrated. The composition is effective against a plurality of diseases and disorders. The cow 

urine is the urine of an indigenous cow and the vegetable starch is the starch derived from the rhizomes of arrowroot. The composition 

in the form of encapsulation comprises about 90.9% of indigenous cow urine and 9.1% of arrowroot powder, both in solid dry 

powdered form. The encapsulation is a hydroxyl-propyl methyl cellulose (HPMC) encapsulation. The encapsulation comprises 

agglomerated particles of an active agent combined with arrowroot powder wherein the size of agglomerated particle is generally in 

between 10µm to 450µm and preferably between 15µm to 300µm. The encapsulated herbal composition in solid powder form 

incorporated into capsules and tablets is free from pungent odor and unpleasant taste. 
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(57) Abstract : 

PLC INTEGRABLE IOT DEVICE FOR AUTOMATED TESTING DEVICE The present invention relates to a programmable device 

integrated to PLC based automated testing device which is used for testing and monitoring the data from machine. This works along 

with PLC circuit and monitors the working of PLC. The data is received every 0.05 second, and the device is also configurable for 

different speed rates. The output of the product will be displayed in Google spreadsheet and it is easy to use even by amateur people. 

The device is configurable to report regular and irregular testing mechanisms. The company making automated testing would get 

benefitted by the product. Main illustrative figure is Fig.1 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a functional architecture for detection and tracking and speed 

measurement in intelligent transport systems comprising of: acquisition of data of a moving vehicle from an input video in a red, blue, 

and green format which is pre-processed and converted into the frames to extract plurality of parameters which are then filtered and 

segmented for further processing; detection of moving vehicle involving the usage of plurality of significant characteristics like 

vehicle edge strength; density; variance of orientations; and background subtraction scheme, where a resultant feature map is a gray-

scale image having the same size of the input image, where the pixel intensity signifies the probability of vehicle; estimation of 

threshold by employing a thresholding based segmentation scheme to convert gray scaled image and video of the moving vehicle into 

a binary image and the foreground moving vehicle is distinguished from the static background through conditional thresholding 

mechanism; directional filtering for characterizing the video frame into consideration where the magnitude of the second derivative of 

intensity is used as a measurement of edge strength to facilitate the optimal detection of intensity peaks and the moving vehicle 

detection efficiency is measured by a multidirectional filtering mechanism to perform image scanning in multiple directions 

simultaneously to obtain compass readings; and mapping of features by feature clustering; heuristic filtering based; Blob Analysis; 

and boundary box generation, which is followed by track identification and replica matching based tracking system for vehicle 

tracking where initially the feature mapping for all frames is estimated and a track graph is prepared by deploying the tracks and the 

presence of passing of bounding boxes is traced indicating the number of vehicles crossing the track. 
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(57) Abstract : 

A system and method for decomposing organic waste material is disclosed. The disclosed system and method are based on a housing 

having a waste decomposition chamber for decomposing the waste material, and a waste decomposed chamber for collecting 

decomposed organic waste material; a grinder unit for grinding the organic waste material and supplying the ground organic waste 

material into the waste decomposition chamber; a heating unit for heating the ground organic waste material and increasing pressure 

due to vaporization of water content of the organic waste material into the waste decomposed chamber for decomposition of the 

organic waste material, a plurality of conduits and a blower configured with the plurality of conduits for aerating the waste 

decomposition chamber, wherein one or more alkaline chemical agents are added in the ground organic waste material in the waste 

decomposition chamber for increasing rate of decomposition of the ground organic waste material. 
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(57) Abstract : 

ABSTRACT Electricity is the fuel to the living organisms in the world. In village area there will be a  continuous interruption of 

power supply, in order to overcome this critical situation, we came with a solution namely Free energy generator based stove, which 

works mainly on the principle Peltier effect. Through which can heat energy is converted to electrical energy. So that it can produce 

some amount of power . The produced energy is stored in the battery with the help of a voltage regulator circuit and current booster 

circuit so that it can store energy in a effective manner and the stored electric energy is act as a Mini Inverter, thus the village people 

wont have the difficulty of buying a inverter. From this we can implement our knowledge as social useful project to our society. From 

this project many villagers are benefited. 
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(57) Abstract : 

Statistical apporach are wiedly used to build a multilingual translation system. This methodology exclusively relies upon the large set 

of samples. Which is the reason, Google translator performs curiously well when it tanslates among the famous Languages 

notwithstanding, commits basic errors when it translates the Languages that are recently introduced or less known with the framework. 

The majority of the inquire about found so far on Natural language Processing (NLP), have been performed keeping English as the 

target language. In this examination, we have attempted to investigate a Common machine translation system, particularly for the 

language having lacking accessibility in literature. This investigation essentially centers around Indian regional Language(Tamil). In 

this work, we have proposed diverse methodologies for linguistics primarily based verb identification along with its translation, and 

henceforth, built an algorithm for root word identification of an verb in any sentence which reflects noteworthy enhancement over 

Google Translator. 
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(57) Abstract : 

In the existing system, there are some applications to recognize the deaf and dumb peoples gesture but they are not able to 

communicate with them like a normal person. In the proposed system, we implement gesture recognition for communication between 

blind, deaf and dumb people. Using SIFT and neural networks algorithm we recognize the gesture given by the deaf and dumb people 

in specific domain like news, food etc. By comparing with database using MATLAB we will get output as text for deaf & dumb and 

speech for blind. 
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(57) Abstract : 

This patent deals on a low cost safety mechanism that ensures the workers safety inside industries. This device includes sensor, 

raspberry pi and locking actuators. The workers dealing with hazardous chemicals in case of chemical industry and heavy materials in 

case of other industries are supposed to wear helmet and face mask for their protection. Most of the industrial accidents happen 

because of very less safety aspects. This module ensures the safety aspects before turning the machine or opening a chemical chamber. 

The camera sensor is activated by a obstacle sensor, the image is processed through deep.learning and necessary safety requirement is 

verified. Once the safety aspect is verified the locks are opened with the GPIO command. If the safety aspects are not satisfied the 

worker image is acknowledged to the supervisor for further safety measures and corrective actions. Technical field - Internet of Things 

(IoT), Industrial Internet of Things (HoT), Industrial safety, Deep learning 
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(57) Abstract : 

The range of motion is an important component in the physiotherapeutic assessment of foot and ankle injuries. As the range of motion 

decreases, strength and power decreases, which may lead to poor ankle and sub-talar joint performances. As these joint performance 

getting worsen with ageing, sports and occupational injuries, it might influence on functional activity like dynamic balance and etc. 

Studies pertaining to various methods of measuring sub-talar movements are meagre. This leads to ignoring the same by the health 

professionals in the process of measuring the range. In light of the above, the present disclosure provides a tool named as ĕSubtalar 

ArthrometerÊ. In addition, the present disclosure provides an easy to carry, portable, subtalar arthrometer and also provides a simple 

and easy method to measure the range of motion. The device of the present disclosure could also be used to measure the supination 

and pronation of the forearm. 
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(57) Abstract : 

e-Interactive Learning Management System (e-ILMS) is a novel e-learning system which facilitates one-to one coaching of a student 

in an interactive way as if he/she is seated next to the teacher/instructor (virtual). All the lessons are pre-recorded using digital 

interactive board and video capturing devices and are stored in cloud/web server. A student can access the lesson from the cloud/web 

server The system is so designed that a fast learner spends an optimum time in learning the lesson whereas a slow learner is provided 

with facility to learn the subject at his/her own phase that too interactively until all his/ her doubts clarified and the lesson is 

understood completely. Hardware, and software are seamlessly integrated to enable the ease of learning by both fast learners and slow 

learners 
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(57) Abstract : 

My family health management system deals with safe and secure way of managing family members health details such as illness 

diagnosis, treatment, medical prescriptions, medical reports and life insurance policies. All health records are encrypted and stored in 

the chronological order using block chain technology so that authenticity, integrity; security and privacy of all the records are safe 

guarded. In every ailment cure, all stages of medical treatment are recorded and stored for ease of future reference by the family. This 

becomes very handy if a person changes the doctor and/or relocates to some other place/country for varied reasons. All the necessary 

health reports are shared with the life insurance company with whom the individual has a taken a life/term insurance and /or medical 

insurance policy so that insurance claim becomes hassle free. Medicines are cross checked with the original drug manufactures to 

avoid fake medicines. The system also supports remote monitoring of an ailing family member by the family, if they are not available 

at home. In this model, family is the SOLE owner of the medical reports and NO ONE ELSE. 
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(57) Abstract : 

The invention discussed here can provide solution for till day unsolved problem, that is, locating the exact pipe which is damaged 

leading to the loss of water during long distance transmission through underground pipeline network. The design consists of 

MS5540C Barometric sensor which is notable for accurate detection of water level. Each pipe in the system will consist of the sensor 

in the middle supported with relay for controlled power supply. Input to sensor is water and level of water(output) is given to the 

arduino placed above, with the help of connecting wires. The setup is programmed in such a way that level of water in each pipe is 

compared, any variation in level triggers the GSM fixed with arduinoÊs output to send notification to the concerned number given. 
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(57) Abstract : 

The invention relates to a blended soft drink manufactured by the utilization of the water from the tender coconuts. The extracted 

coconut water is first filtered for the removal of the impurities and the deposited coconut flesh for obtaining residual free clear tender 

coconut water which is then diluted with purified potable water in the ratio of 4:1. For a quantity of 800 ml of the tender coconut 

water, about 200 ml of purified water is utilized and the mixture is added with 0.5% by weight of the juice from the acidic citrus fruit 

for increasing the acidic content of the blended juice. This combination is then subjected to pasteurization involving high temperature 

for a short duration of time period and the resulting drink is cooled to an optimum temperature of 25 degree centigrade. The soft drink 

is value added by admixing the minerals such as dextose through the available electrol powder by weight of 0.5% which augments the 

re-hydrating and revitalizing properties of the said blended coconut water based soft drink. The temperature of the processed juice is 

further reduced to about 5 degree centigrade at which the juice is carbonated for the elimination of the oxygen and for the prevention 

of the growth of microbes and the resultant blended juice from the tender coconut water is stored with gaseous form at 5-10 degree 

centigrade to achieve a shelf life of 25 days. The overall solution is kept in UV chamber for 20-30 minutes for preservation till 2 

months. 
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(57) Abstract : 

In this invention is to provide a good quality of electrical floor cleaning machine  An electrical floor cleaning machine which can be 

used for scrubbing or for mopping or as a machine which carries out both the activity simultaneously. The components of the machine 

are mounted on a tripod made of Plastic and consist of a single phase AC motor coupled by a Frame for fitting the mop, along with 

telescopic handle having height adjustment and water container are connected to the handle. When the machine is switched ON• the 

mop will rotate we can adjust the speed by using speed Regulator. Electric supply to the machine is affected through a flexible cable 

carried through a hollow handle which carries a touch switch for controlling an ON-OFF contactor. Water for cleaning can be 

spayed on the floor with help of switch controlled by a operator. These devices need an electrical energy for its operation and eco 

friendly. In India, especially in summer, there is power crisis and most of the floor mopping machine is not used effectively due to this 

problem. Hence it is a need to develop low cost, as well as both wet and dry condition usage, eco friendly .This machine was mostly 

used for households and small scale industries. Usually in households and small scale industries floor mopping was done by manual 

process where electrical mopping machines are not affordable by common man hence it is not popular among the people. In cleaning 

process people should keep their back straight in order to prevent straining on their back. No matter how careful the person is about 

keeping him or her back straight elbow in grip wide and using the lower body to swing the mop around itÊs still a strenuous activity 

when performed day after day. To prevent this major problem handle can be adjusted as per usage personÊs height. Developed 

machine based on eco friendly as an innovative gadget for easily handling engineered for dry and wet cleaning, attached with a water 

container for spraying. Incorporation of small and powerful motor which considerably reduce the overall size and weight of the 

machine. Designed with maximum performance for optimized mopping and cleaning the corners which are hard to reach. 

Enhancement the device for effective use when a suitable battery is incorporated with existing structure of the developed machine. 
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(57) Abstract : 

This invention is a aqua farmers are facing many challenges through their manual checking procedures for mandatory parameters such 

as Dissolved Oxygen (DO), temperature, pH level, that affect the yield and life span of the fish or prawn/shrimp in fish ponds. The 

Aqua Smart Kit (ASK) paves a way for intelligent monitoring and controlling of the parameters. The ASK will monitor the three 

parameters in periodic manner (for every 30 minutes) set by the user and sent to the formers (maximum 3 numbers) through SMS or 

web page. The DO decreased below a threshold level the fish or prawn will die, so the ASK will monitor continually by respective 

sensors and transfer the data to former, and also accordingly switch on the aerators to improve the DO levels and switch off the aerator 

when required DO 

No. of Pages : 20 No. of Claims : 10 



The Patent Office Journal No. 09/2019 Dated  01/03/2019                                    9076 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941007138 A 

(19) INDIA  

(22) Date of filing of Application :23/02/2019 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : FUEL ENGINE-ELECTRO DRIVE SYSTEM AND METHOD FOR ROAD TRANSPORT VEHICLES 
 

  

(51) International classification  :B60K6/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Meruva Ravibabu 
      Address of Applicant :Meruva Ravibabu, 13-412, 

Bandiladoddi Street, Kasipeta, Venkatagiri Town, Nellore Dist 

524132 Andhra Pradesh India 

(72)Name of Inventor : 

   1)Meruva Ravibabu 
 

(57) Abstract : 

Abstract The present invention ĕFuel engine-electro drive system and method for road transport vehiclesÊ provides generation of 

driving force mechanism for road transport vehicles. The system includes the following components at least one each; 1) Fuel engine 

and/or solar power panel 2) AC and/or DC generator 3) AC motor and/or DC motor and/or BLDC motor. 4) Control system means is 

configured to control speed, direction of the vehicle. The method of this invention provides generation of driving force mechanism for 

road transport vehicles by following the steps comprising 1) Generation of AC and/or DC power by fuel engine and/or solar power to 

drive AC motor and/or DC motor and/or BLDC motor 2) Powered AC motor and/or DC motor and/or BLDC motor drives/rotates 

wheels of the vehicle. 
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(57) Abstract : 

The present invention pertains to the method of fabricating- and use of short rigid glass fibers in concrete which considerably 

increases concrete strength. The method focuses on overcoming all the shortcoming in the earlier art by a novel method called Manual 

Pultrusion. In this present . invention, long glass fibres ravings are impregnated in a polymer resin and pultruded to obtain the desired 

shape and then cured at room temperature. The pultruded fibres after curing becomes rigid and they are then cut to short lengths as per 

the aspect ratio adopted. These fibers after having cut to desired short lengths are mixed with the concrete matrix in suitable volume 

proportions which ultimately enhance the concrete strength. 
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(57) Abstract : 

Air transport is one of the most sophisticated means of carrying around people and things, until the problem of baggage steps. Our 

belongings that are often lost or damaged during flights,especially connecting flights is a very serious problem in this field. Having 

noknowledge about thebaggage after check-in until the passenger arrives at the baggage claim. Placing RFID tags which is in the 

shape of a key chain on every baggage during check-in which has a unique code of 12-16 digits, all details of the passenger and his 

journey is stored in the cloud under that number.Now the passenger is advised to download the required app from the server and get 

details of his baggage, in case if the passenger does not possess a smart phone he can register with his mobile number to get Simple 

Text messages on Baggage update.Several readers are placed on the path of the baggage movement. The path of each baggage is 

predefined for every airport. Whenever the baggage crosses a reader, the reader sends the information in the chip to the Readers.The 

Cloud sends step by step tracking information to the customer so that in case of incongruity the customer can claim and track and trace 

his baggage with the help of airport security and notifications are sent for any misplaced baggage to both the server admin and the 

passenger.The exact location of the baggage can be tracked virtually by the passenger. The possibility of misplaced baggage especially 

during connecting flights is avoided by placing RFID readers at all possible error zones (diversion spots).If the baggage is moving 

towards the wrong lane or flight or left behind in the storage area, the passenger can identify the error using the luggage tracing in the 

app. The cloud consists of a 3-layer secure architecture to provide the best security during any inconvenience.  
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(57) Abstract : 

A device to improve the global stiffness of RCC framed building and to protect the RCC framed building during an earthquake using a 

Passive energy dissipation device such as a X-shaped (elasto-plastic) damper (XPD). X-plate based ADAS elements are connected 

using angle bracing and the supporting frame of ADAS element is of Chevron type and contributes stiffness to the ADAS element. 

The thickness, width, length and number of elements have been designed to match with the masonry stiffness at the upper floor. 

Dampers made of mild steel are provided in each bay in the excitation direction at the bottom storey, wherein two equal angles of the 

plates are connected back to back at 65-degree inclination with horizontal and the connections of the angles are welded. 
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(57) Abstract : 

The present invention discloses a surface friction testing machine for testing of friction between fabric and human skin and a method 

to evaluate the same. Said surface friction testing machine (1) comprises of an central controlling unit (11), testing platform (21) for 

testing the surface specimen (28) actuating arrangement (31) for sliding motion, a probe case (41) for 10 examining the testing 

specimen (76) and a power supplying unit (51) characterized in that said probe case (41)comprises of mini stepper motor assembly 

(51) connected to a torque sensor arrangement (61) and a load cell assembly (71). 
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(57) Abstract : 

The present disclosures relates to a cooking stove (100) including a stove body (102) operatively coupled to a cooking fuel supply; a 

plurality of burners (104) disposed on the stove body (102), the plurality of burners being in communication with the cooking fuel 

supply for receiving a cooking fuel; and a pan support assembly (106) being provided with the plurality of burners (104), the pan 

support assembly (106) includes a circular pan support (108) defining a hollow disc structure with an aperture (110); a spill tray (112) 

configured to be received in the aperture (110), the spill tray (112) defining a second aperture (114) for accommodating the burner 

(104); and a plurality of prongs (116) extending above and below from the circular pan support (108) for respectively supporting the 

pan support assembly (106) on the stove body, and a cookware placed on the pan support assembly (106). 
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(57) Abstract : 

A novel mini-jhangri making machine in the field of food production wherein the mini-jhangris are produced in large quantities. The 

invention is aimed and developed in view of automating the production of mini-jhangris, thereby reducing the need of skilled labor 

and reducing time. The mini-jhangri making machine consists of a motor, set of gear boxes, pulleys, connecting belts, crank and slider 

set up, piston and cylinder set up, die, hopper, plate with nozzles, tray and a reciprocating plate carrying the mini-jhangris to co-

ordinate the working of the machine. The invention precisely relates to the working of various components in the machine where the 

ultimate aim is to make mini-jhangris from the raw material (i.e. mini-jhangri flour) filled in the hopper. 
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(57) Abstract : 

The present invention relates to a solar power bank system that converts solar energy to 220V AC outlet with GPS Tracker that 

comprises of a ABS Plastic Body of the size 80mm X 150mm X 30mm and Thickness of 3 mm; Solar Plan of the size 75mm X 

90mm, 26.5 Grams , 8V ; 18650 Battery charging controller with 4 batteries of 27200mah ; a 5v Dc system Cooling fan of size 20mm 

X 20mm X 10mm ; a DC To AC Circuit of 12v Dc to 220v AC and Capacity of 150watt output; AC Output power plug of AC 220v 

and Capacity 100 to 150watt; a DC Output 2 USB port; an Input charging Socket of 12vand Power on/off Switch. 
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(57) Abstract : 

NOT SUBNITTED 
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(57) Abstract : 

An ultra-portable biodegradable seed womb (100) that is configured to stay stable in one place even when thrown is disclosed. The 

seed womb (100) comprises: a spherical container (101) that is filled with a mixture of biocompost, micronutrients, cocopeat, etc. 

(103), with or without soil, till about 75% of the container (101). The spherical container (101) comprises: a flat bottom (102), said 

bottom (102) comprising a biodegradable mesh (1021) that is covered by a biodegradable bottom cover (1022), a small opening 

covered with biodegradable material (107) at a top portion, and micro pores (108) on the surface of the container (101). Graded, 

treated seeds (105) of high germinating potential are placed above a separating layer (104). The seeds (105) have a log shelf life and 

are protected from heat, wind, heavy rain, animals, and pests. A small space (106) facilitates the germination of the seeds (105). 

Figure to be included in Abstract: Figure 1 
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(57) Abstract : 

An ultra-portable biodegradable container seed womb (100) with animal and pest repellents disclosed. Said seed womb (100) 

comprises a first unit (200) and, a second unit/third unit (300,400). Said first unit (200) comprises: first container (101) comprising a 

first part that comprising a small opening in its top portion covered with biodegradable cover or cap, a second part that comprising a 

closed flat bottom to hold water; the second unit/third unit (300, 400) with micro pores on its surface encloses seeds, bio-compost, 

coco peat covered by biodegradable covers. In yet another embodiment, plant cuttings (116) are used instead of seeds to grow the 

plants where a tripod with holder and two rings (117) are used to prevent the cuttings from bending. Cords are used to transport water 

to seeds in embodiments deemed necessary. 
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(57) Abstract : 

ABSTRACT The design of a novel stove for use with vegetable seed oil 104 as fuel and is provided with a fuel tank to assist gravity 

flow and a three size burners 101 are fixed one above the other with a 3cm of distance to improve combustion. The fuel 104 supply to 

the burner 101 using fuel tank, and the flow the burner 101 holes. (Fig. 1) 
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(57) Abstract : 

The present invention discloses a composition for the therapeutic management of male sexual dysfunction and related disorders. 

Specifically, the invention discloses a composition comprising 60-65% w/w Withaniasomnifera extract, 12-18% w/w Mucunapruriens 

extract, 5-10% w/w Coleus forskolii extract, 12-18% w/w Kaempferiaparviflora extract, 0.1 - 2% w/w Piper nigrum extract, for use as 

an aphrodisiac. 
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(57) Abstract : 

The present invention is related to a system for intelligent broadcasting with intelligent adaptive transmodulation for secure data 

transmission in multiple channels streaming. The Intelligent broadcasting system supports to process a process of switching, mixing, 

streaming, and amplifying on a multi-channel source including an image, an audio, a graphic, a video & sensor information, etc. in 

one platform.. The system for intelligent broadcasting for system of intelligent adaptive transmodulation for secure data transmission 

processes the Input data pre-processing, Mixing, Switching, amplification with having Output Storage & Control system , database 

Input system and a multi-channel source Output Streaming data for each channel. 
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(57) Abstract : 

The Wireless audio wearable device for helmets provides a thin piezo ceramic speaker for left and right sides to produce sound and 

vibrations that are transferred to the helmet surface and . thereby aids in transfer of audio through Bluetooth to send music, audio, and 

conversations in the voice module. .Also provides voice-based functionality to the helmet thereby extends Artificial intelligence (AT) 

functionality to the wearer of the helmet. 
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(57) Abstract : 

The present invention relates to the field of atmospheric air quality monitoring and evaluation system by using wireless monitoring 

means. An air quality 5 monitoring system comprises a monitoring device (2) located in a platform (1), cloud server (3) and user 

interface (4) wherein, said monitoring device (2) comprises of plurality of sensors (22, 23 and 24) and control unit (25) connected to 

said cloud server (3) through wireless communication means (26). FIG -1 
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(57) Abstract : 

The present invention discloses a novel endophytic fungi, Ovatospora brasiliensis MTCC 25236 for the bioconversion of 

curcuminoids to Calebin-A and a method for its isolation from the rhizomes of Curcuma sp.. The invention also discloses a method for 

the bioconversion of curcuminoids to Calebin-A using a endophytic fungi Ovatospora brasiliensis MTCC 25236 and bacterial species, 

Acinetobacter johnsonii and Pseudomonas putida.  
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(57) Abstract : 

The incident due to side stand engaged while riding may leads to damages to the vehicle and the person who involved in it. The 

present system is one of the simplest method that is been engaged directly with the gear system which is not extended during riding in 

most of the cases. Along with this there are redundancy system also incorporated to avoid accidents during any circumstances. The 

components would be incorporated over the existing  two wheelers also. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards an automated weather system for the detection of pollutants 

and measuring meteorological parameters (depicted in FIG. 1) comprising of: sensors connected to an arudino MEGA ADK and the 

sensors comprise of: a temperature sensor configured to measure an ambient temperature using a thermistor whose resistance is 

configured to vary with the change in the ambient temperature; a pressure sensor configured to measure a barometric pressure by 

converting absolute atmospheric pressure into a linear proportional voltage; a relative humidity sensor configured to measure the 

relative humidity in the air by using a unique capacitive sensor element ; a multi-channel gas sensor configured to detect pollutant 

gases in the ambient air, and the outports for the sensors are interfaced to Arduino through a base field using I2C bus which is 

configured to provide necessary slots. 
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(57) Abstract : 

In this invention is to provide the best faculity of special persion who belongs to india, an integrated head and nose wear for jute mill 

workers and food processing workers in india, Andhra Pradesh region is single unit which provide both protection from dust as well as 

temperature. An integrated head and nose wear for jute mill workers and food processing workers in India, Andhra Pradesh . The food 

processing and preservation activities are done at very low temperatures even though the these work is done by the automated 

machinery, the initial unloading process, cleaning, loading, and some other activities use the help of unorganized workers . India As 

Andhra Pradesh region generally is of high temperature region, the workers un able to tolerate low temperatures initially and suffer 

from various health issues. 
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(57) Abstract : 

Fabrication of plastic optical components by injection moulding has long been used for its lightweight, high volume and tow-cost 

capabilities over traditional glass optics. Due to the complicated rheological behaviour of polymers, the quality characteristics of 

injection moulded products are highly unpredictable. In the present invention developed a novel method for fabrication of 

polycarbonate 28 Diaper lens using injection moulding process for indirect ophthalmoscopy in large quantities with low cost. The 

technology development includes novel design of bi-aspheric lens for plastic polycarbonate material, prediction of anisotropic 

shrinkage values for mould compensation, design of mould with novel conformal cooling system, feed system, fabrication of mould 

cavities with aspheric profiles using SPDT process, fabrication of polycarbonate bi-aspheric lens, evaluation of surface quality and 

optical performance. Also developed optimal injection process parameters using numerical simulation and optimization techniques for 

minimal volumetric shrinkage and warpage. The bi-aspheric lens designed and developed mould with conformal cooling system. 

Polycarbonate 28 Diaper lens fabricated by injection molding process and evaluated their surface and optical performance. 
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(57) Abstract : 

The present invention relates to an apparatus for clenching dental suction tubes for providing easy manoeuvrability of the suction 

tubes by a dentist or an operator, eliminating the need of an assistant, comprising of a moveable frame assembly 1, wherein the frame 

1 is coupled to at least two wheels 7; a pole 2 engaged to the frame 1; a first arm 3 and a second arm 4 connected to the pole by a 

hinge 5, wherein the hinge 5 acts as a pivot, permitting the arms 3,4 to swing up and down; and plurality of straps 6 engaged to the 

first arm 3 and second arm 4, wherein the straps 6 are adapted to secure the suction tube 11 to the apparatus. 
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(57) Abstract : 

The device for applying a uniform coating on the surface of biomedical implants includes a dispensing brush and a cap. The brush 1 

includes a barrel 3 with a squeezable body for holding a coating composite, a ball 6 enclosed in the barrel for providing homogeneity 

to the coating composite, a brush head 7 with bristles 8 extending radially outward thereform for dispensing the coating composite on 

when the barrel is squeezed. The cap 2, consisting of a UV light source 9 and a UV light switch 10, mounted on the brush to disinfect 

the bristles before using it. 
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(57) Abstract : 

The present invention relates to an adjustable dental device 8 for use in dentistry, comprising at least two opener bars 1 having rubber 

pads 2 placed at their ends, wherein the opener bars 1 are hinged and opens/closes up to a predefined limit, at least two arms 3 

associated with the bars 1 to assist in opening/closing of the opener bars 1, at least one screw 4 coupled to the arms 3, wherein the 

screw 4 is rotated manually to provide motion to the arms 3, at least one digital scale attached to the screw 4 for measuring the 

distance between the opener bars 1, at least one digital display 5 connected to the digital scale for displaying the distance between the 

opener bars 1, at least one handle 6 mounted on the screw for assisting in manual rotation of the screw 4. 
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(57) Abstract : 

The multifunctional coating formulation for implantable medical devices includes strontium hydroxyapatite bioceramic material, 

mesoporous silica, a silver compound, a natural resin, a terpene compound, a natural and synthetic hydropillic polymer combined 

together for promoting osseointegration and preventing infection of implantable medical devices has been described herein, including 

the method of preparation. The biocermaic material, silver compound, natural resin and silica are mixed to obtain a composite 

mixture. Then a binder solution prepared by mixing natural polymer and synthetic polymer is added to the composite mixture. The 

mixture is homogenized by adding a terpene compound and one or more biologically relevant organic solvents are added to obtain the 

present coating formulation. 

No. of Pages : 19 No. of Claims : 10 



The Patent Office Journal No. 09/2019 Dated  01/03/2019                                    9101 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201931002118 A 

(19) INDIA  

(22) Date of filing of Application :17/01/2019 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : NOVEL METALLIC-OXICAM COMPLEXES AND METHOD OF SYNTHESIZING THE SAME 
 

  

(51) International classification  :A61K31/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Souvik Roy 
      Address of Applicant :NSHM Knowledge Campus, Kolkata, 

Department of Pharmacy 124 B. L. Saha Road, West Bengal, 

India  

   2)Dr. Balaram Ghosh 

   3)Tania Chakraborty  

   4)Torsha Ghosh 
(72)Name of Inventor : 

   1)Dr. Souvik Roy 

   2)Dr. Balaram Ghosh 

   3)Tania Chakraborty  

   4)Torsha Ghosh 
 

(57) Abstract : 

The embodiments of the present invention relate to ruthenium metal based oxicam complexes. The Ruthenium metal is a rare 

transition metal. The oxicams are a class of NSAIDs. The present invention also provides a method of synthesizing the ruthenium 

metal based oxicam complexes. The ruthenium metal oxicam complexes are high in anti-oxidant properties and a promising metal 

based anti-cancer drugs. 
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(57) Abstract : 

The present invention relates to a method for arrangement of the unipolar transmitter or receiver coils for improving the coupling 

factor as compared with conventional coil system of same self-inductances and outer dimensions in wireless power transfer system. In 

this invented method, two sub-coils: outer coil(4) and inner coil(5) (both are co-axial and co-planar) are connected in series both 

electrically and magnetically making a coil structure(3). Using the computer simulation software, the coil parameters (Tg-out, Tg-in, 

Nout, Nin, Cgx, and Cgy) are optimized to achieve the maximum coupling value without changing the initially selected self-

inductance for commonly used coil shapes, such as rectangular, square, and circular. In addition, the outer dimensions of the 

conventional coil(l) can be reduced for the same coupling value and self-inductance. Moreover, the invented coil structure(3) reduces 

the electromagnetic emissions (peak leakage magnetic flux density) nearby the coil system as compared with the conventional coil 

system 
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(57) Abstract : 

This invention relates to an air conditioning system and in particular, this invention relates to an air conditioning system using 

nonconventional source. It can be powered with unconventional energy sources. This invention also relates to an air conditioning 

system wherein a solid state device is used to cool down the heat sink during cooling and warms up the heat sink during heating. One 

switch turns the device into either cooler or heater. More particularly, this present invention relates to an air conditioning system 

wherein Air is flown through the heat sink to make the air cool during cooling and to make the air cool warms during heating. The 

device also removes dust from room air making the room air cleaner to breath. Furthermore, this invention also relates to an air 

conditioning system which has the beneficial effects of having safety and reliability and reduce artificial technical ability dependence, 

improve product quality. Reduce adverse effect on environment. 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BRITANNIA INDUSTRIES LTD  
      Address of Applicant :5/1/A, Hungerford Street, Kolkata - 

700017, India  

(72)Name of Inventor : 

   1)MISHRA, Shashi Bhusan 

   2)VILLE, Pascal 

   3)NEMA, Sudhir  
 

(57)Abstract: 

The present invention relates to inner pack product holder as a primary packaging. The present invention more particularly relates to 

improved inner packs wherein reduced amount of packaging material is utilized in the production of inner pack which 

optimizes the cost and to make the production environment friendly while still achieving functional requirements of the inner pack i.e. 

to keep the product intact during transportation, avoid damage from de-shaping, breakage and damage to its characteristics. 
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Publication After 18 Months: 

 
The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any 

Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the grant of 

the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711029960 A 

(19) INDIA  

(22) Date of filing of Application :24/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : A SELF-ALIGNING APPARATUS FOR EYE DROP APPLICATION WTIH SEE THROUGH 

WINDOW AND A VIEW POINT 
 

  

(51) International classification  :A61B3/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MACHAIAH M.D  
      Address of Applicant :B-243, 1ST FLOOR SUSHANT LOK 

1, GURGAON, HARYANA-122001, INDIA Haryana India 

(72)Name of Inventor : 

   1)MACHAIAH M.D  
 

(57) Abstract : 

The present invention provides an eye dropper device (100) for administering liquids such as eye drops from an eye drop bottle or 

container into the human eyfe. The eye dropper device (100) includes an eyecup solely designed for the purpose of eye washing which 

securely settles on the users eye orbit. The eyecup also includes a transparent window (108) on both sides of the cup which aids visual 

display of the installation process and also facilitates light to pass through. The eye dropper device (100) is specifically developed for 

users or eye patients who struggle to apply eye drops without any assistance. The present invention is a simple device which exhibits 

better stability and a higher precision in the installation of the eye drops. Further, the eye dropper device (100) ensures greater 

flexibility for the usage of the different sizes of eye drop bottles available in the market. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711029961 A 

(19) INDIA  

(22) Date of filing of Application :24/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : AUTO FLUSHING SYSTEM UTILISING REUSABLE USED WATER AND FLUSHING 
 

  

(51) International classification  
:E03D 

1/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. M. LALLA  
      Address of Applicant :C/O SMT. KALAWANTI & HASSAN 

AND LALIA MEMORIAL TRUEST R-728, NEW RAJINDER 

NAGAR, NEW DELHI-110060, INDIA Delhi India 

(72)Name of Inventor : 

   1)MR. M. LALLA  
 

(57) Abstract : 

My innovation is based on principles of Hydraulics & siphon dams are constructed for storing water and hydro-electricity is produced 

utilizing flow of water. I have raised wash-basin height to approx 1000cm from ground level and utilizing waste water from wash 

basin (duly filtered)for flushing purpose using an auto flushing tank which operates automatically (siphon system) when water level in 

flushing tank reaches a particular height/level. Also, instead of washing cloths on ground 0 level, clothes would be washed on a raised 

platform (1000 cms approx)and waste water from washing will be saved in a horizontal tank (15-20 cms depth). This tank is used as a 

backup tank during peak hour requirement to make flushing tank ready for back to back use. provision exist in my system for 

adjusting quantity or flushing water by altering size of flushing tank as per requirement. At community toilets at village level/village 

well/hand pump/Dharamshalas/Religions places, just multiplication of single system shown in enclosed drawing/photographs would 

be needed My innovation/system is: - easily affordable cost - does not require power/electricity - hassle free - no special 

maintenance is required - no special equipment/tool needed for construction 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711029987 A 

(19) INDIA  

(22) Date of filing of Application :24/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : AN AUTOREPLACEMENT SYSTEM FOR DRINKING WATER CANE 
 

  

(51) International classification  :C02F1/44  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AMITY UNIVERSITY  
      Address of Applicant :AMITY UNIVERSITY CAMPUS, 

SECTOR-125 NOIDA UTTAR PRADESH-201313, INDIA Uttar 

Pradesh India 

(72)Name of Inventor : 

   1)ANITA THAKUR  

   2)ASHISH YADAV  

   3)NAVODIT SHARMA  
 

(57) Abstract : 

The present invention provides the system comprises a water cane with ultrasonic sensor, processing unit comprising microcontrol 

unit, timer, alarm and display (GUI). The proposed system is to be implemented for auto replacement of drinking water cane 

notification which is used in corporate offices, schools, institutes and big set ups. Replacement of cane is notified via messages/ alerts 

on hand held device to cane operator. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711030005 A 

(19) INDIA  

(22) Date of filing of Application :24/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : AUTOMATED SELF-HEALING OF A COMPUTING PROCESS 
 

  

(51) International classification  :G06F11/07  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Accenture Global Solutions Limited 
      Address of Applicant :3 Grand Canal Plaza, Grand Canal 

Street Upper, Dublin 4, Ireland Ireland 

(72)Name of Inventor : 

   1)SHARMA, Sunil 

   2)PALEM, Rajendra Venkata 

   3)AGARWAL, Amit  
 

(57) Abstract : 

Methods, systems, and apparatus, including computer programs encoded on a computer storage medium, for receiving training data 

for multiple datasets that include information about a computing process. The training data is received at a computing system that 

includes a data manager, a data classifier, and a machine learning (ML) system. The data classifier annotates the training data as being 

associated with a particular dataset and as being descriptive of computing processes executed to perform transactions. The ML system 

receives the annotated training data and data about a transaction operation of the system, trains a predictive model to generate 

prediction data that indicates a runtime condition of the system, and provides the prediction data to a process automation module of 

the system. The module executes process automation scripts to remediate the computing process, where the computing process is 

executed by the system to perform the real-time transaction operation. 

  

 

No. of Pages : 39 No. of Claims : 20 



The Patent Office Journal No. 09/2019 Dated  01/03/2019                                    9109 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711029645 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : AUTOMATED REGULATORY COMPLIANCE FOR INSURANCE 
 

  

(51) International classification  :H04B7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Accenture Global Solutions Limited 
      Address of Applicant :3 Grand Canal Plaza, Grand Canal 

Street Upper, Dublin 4, Ireland Ireland 

(72)Name of Inventor : 

   1)ASHLY, Peter 

   2)RAJAGOPALAN, Srinivasan Krishnan  

   3)KAMALAKANNAN, Venkatesan  

   4)PRAKASH, Anand Yesuraj 

   5)CHANDRAN, Manikandan 

   6)PARAMASIVAN, Thangaraj  

   7)JALAJAM, Sivasubramanian Arumugam  

   8)MUTHU, Loganathan 

   9)VARGHESE, Vinu 

   10)VISWANATHAN, Kumar  
 

(57) Abstract : 

Methods, systems, and apparatus, including computer programs encoded on a computer storage medium, are described that enable 

identifying an insurance information associated with a property, retrieving one or more compliance rules related to the insurance 

information, automatically determining, based on the one or more compliance rules, whether the insurance information has a 

compliant status or a non-compliant status, in response to determining that the insurance information has the non-compliant status, 

processing the insurance information, based on one or more exception rules, to generate an exception waiver including a plurality of 

waiver parameters, applying the plurality of waiver parameters to a waiver model to determine a waiver confidence score, and based 

on the waiver confidence score selectively generate an insurance certificate for the property. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711029675 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : HYDRAULIC CHUCK 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WU, HSUAN-LUNG  
      Address of Applicant :NO. 4-6, LE-TIEN LANE, FENG-SHU 

LI, NAN-TUN DIST., TAICHUNG CITY, POSTAL CODE: 408, 

TAIWAN Taiwan 

(72)Name of Inventor : 

   1)WU, HSUAN-LUNG  
 

(57) Abstract : 

A hydraulic chuck includes a chuck body (10), a fixed seat (20), a rotary seat (30) and a plurality of flexible seal members (40). The 

fixed seat (20) is fixedly mounted to the chuck body (10). The rotary seat (30) is rotatably mounted to the fixed seat (20) and 

cooperates with the fixed seat to define a gap (90) therebetween. Each of the seal members (40) has a first annular segment (42) 

fixedly mounted to the fixed seat (20), a neck segment (41) extending from the first annular segment (42) and through the gap (90), 

and a second annular segment (43) connected to an end of the neck segment (41) distal from the first annular segment (42), and 

disposed adjacent to the rotary seat (30). (Fig. 1) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711029681 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : NUMERIC KEYPAD DEDICATED FOR BIOMETRIC AUTHENTICATION 
 

  

(51) International classification  :G06F11/27  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AMITY UNIVERSITY  
      Address of Applicant :AMITY UNIVERSITY CAMPUS, 

SECTOR-125 NOIDA UTTAR PRADESH-201313, INDIA Uttar 

Pradesh India 

(72)Name of Inventor : 

   1)SAURABH SINGH 
 

(57) Abstract : 

Keystroke dynamics based authentication has been attracting researchers for along time; Most of the reported work focuses on using 

keystroke timing data for authentication. Although, considerable amount of work is reported in the field of keystroke dynamics based 

authentication, accuracy has always been significantly low as compared to other biometric systems. Proposed design of the numeric 

touchpad will collect users finger touch point related spatial information in addition to the timing data, for the improved accuracy. The 

invention relates to a system and method for authentication, to provide controlled access to a secured resource, by analyzing timing 

and spatial data provided by the user when user enters a 4 digit PIN by tapping on the proposed numeric touchpad dedicated for this 

purpose. The design of the touchpad ensures that user enters PIN through touchpad using predetermined fingers only for better 

accuracy. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711029705 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : CERAMIC MATRIX COMPOSITE OF FERRITE AND FERROELECTRIC COMPOUND AND A 

METHOD OF SYNTHESIS THEREOF 
 

  

(51) International classification  :C04B35/495  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY (BANARAS 

HINDU UNIVERSITY), VARANASI  
      Address of Applicant :Varanasi-221005, Uttar Pradesh, India 

Uttar Pradesh India 

(72)Name of Inventor : 

   1)PRADIP KUMAR ROY  

   2)SK SADDAM HOSSAIN 
 

(57) Abstract : 

The present invention provides a method of synthesis of polycrystalline ceramic matrix electromagnetic nano composite compound 

having formula x[NiyCu1-y-zZnzFe2O4] + (1-x)[Ba1-pSrpTiO3] wherein 0= x =1, 0.1= y =0.4, 0.4= z =0.7, and 0.1= p =0.5 for 

developing ferroelectric characteristics in the soft nanocrystalline ferrites which is less expensive, requires low annealing and sintering 

temperature, maintains high stoichiometry of the product with purity and feasible technology for utility in Electromagnetic 

interference filters. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711030071 A 

(19) INDIA  

(22) Date of filing of Application :24/08/2017 (43) Publication Date : 01/03/2019 

  

(54) Title of the invention : A FOOD PRODUCT AND A METHOD FOR PREPARATION THEREOF 
 

  

(51) International classification  :A23L  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHAIRMAN, DEFENCE RESEARCH AND 

DEVELOPMENT ORGANISATION  
      Address of Applicant :Ministry of Defence, Govt. of India, 

Room No. 348, B-wing, DRDO Bhawan, Rajaji Marg, New Delhi 

Delhi India 

(72)Name of Inventor : 

   1)NAVEEN SHIVANNA  

   2)SAI LATHA SABBU  

   3)ANUSHA MALIYUR BASAVARAJU  

   4)PHANIKUMAR GARLAPATI  

   5)ANILAKUMAR KANDANGATH RAGHAVAN  
 

(57) Abstract : 

The present disclosure relates to the field of functional foods in general. Particularly, the present disclosure relates to a peanut based 

food product and method of preparation thereof. The peanut based food product comprises peanut, sweetener, flax seed and natural 

botanical phytoconstituents enriched with polyphenols. The botanical phytoconstituents of the food product are pomegranate peel 

extract and Terminalia arjuna bark extract, which are rich in antioxidants and capable of scavenging Reactive Oxygen Species. The 

food product is rich in energy, micronutrients, vitamins, anti-stress and anti-fatigue property which is not available in commercially 

available energy bars. 
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